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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 416 OF 2025

IN THE MATTER OF: -

Shri Gopal Chandra Vanwassi ...Applicant

Versus

Indian Oil Corporation Limited & Ors. ... Respondents

REPLY ON BEHALF OF RESPONDENT NO. 2 DEVENDRA SINGH KHATI 

{PROJECT PROPONENT/ DEALER/ LOI HOLDER)

MOST RESPECTFULLY SHOWETH:

1. That the present reply is being filed on behalf of Respondent No.2, 

Devendra Singh Khali, S/o Shri Pushkar Singh Khati, who is the Project 

Proponent/ Dealer/ LOI Hoider in the present matter.

2. That the applicant has filed the present application on the basis of false 

and frivolous facts having no substance on merits and has concealed 

material facts from this Hon’ble Tribunal. The applicant has no grievance 

in fact and has no cause of action in filing the present application as the 

applicant has no locus standi to file the present application and he has 

filed the present application for his personal oblique motives.

3. That the instant petition is a proxy litigation on behalf of Mr. Anirudh Singh

Dhanik who is also operating a Petrol Pump of Hindustan Petroleum 

Company about 5 kilometre distance from the proposed Petrol Pump of 

the Respondent No.2. It is submitted that the said Petrol Pump of Anirudh
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Dhanik is in the name of his mother Smt. Indira Dhanik at Gangolihat. This 

Petrol Pump is situated on Gangolihat Highway where no other Petrol 

Pump is situated for about 25 Kilometre towards East and about 60 

kilometres towards west on the highway, therefore the existing Petrol 

Pump of Shri Anirudh Dhanik is catering the area of about 85 kilometres 

for the purpose of supplying the Petroleum to the local villagers. It is 

submitted that the local villagers were facing a lot of problem having only 

one Petrol Pump in the area and in the event of non-availability of the 

Petrol etc. at the said pump, the villagers had no other option to buy petrol. 

Therefore, the present IOCL Company after site inspection found the area 

most feasible to meet the daily requirements of the local villagers. In such 

eventuality, the proposed Petrol Pump was sought to be established on 

the said highway. A copy of Photo showing the HPCL Petrol Pump of Mr. 

Anirudh Dhanik operating in the name of his mother Smt. Indira Dhanik is 

enclosed herewith as ANNEXURE R-1.

4. That the present applicant is acting at the behest of Anirudh Dhanik, 

operating the aforesaid existing Petrol Pump as the complaints are being 

made to the various authorities by Mr. Anirudh Dhanik which shows that 

he is opposing the establishment of the proposed Petrol Pump on account 

of business rivalry. The applicant Mr. Gopal Chandra Vanwasi has no 

locus standi to file the present applicant as he is the resident of District 

Bageshwar, however the proposed Petrol Pump is proposed to be
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3
established in District Pithoragarh, which is far away from the place of 

applicant. Moreover, the applicant has enclosed all the complaints made 

by Anirudh Dhanik, however the present applicant before approaching 

this Hon’ble Tribunal failed to file a single complaint to any authority for 

Redressal of grievance, if any. It clearly seems that the present petition 

has been filed at the behest of rival business entity with oblique motive. 

Thus, the instant petition being malafide in nature is liable to be dismissed 

having no substance on merit.

5. That the applicant Gopal Chandra Vanwasi is not a social activist as 

mentioned in the petition nor the present petition has been filed in public 

interest, however the present petition has been filed by the applicant in 

connivance with the Anirudh Dhanik for extraneous reasons. The 

applicant has history of extracting money by demanding illegal 

gratification from the project proponents, otherwise to get stop the project 

by making false complaint before the Authorities and courts. On the 

similar count, an FIR No.21 dated 19.09.2025 has been registered at P.S. 

Baijnath, District Bageshwar against the applicant for demanding illegal 

gratification from the complainant while he was carrying out construction 

on his land and demanded Rs.2 lakhs for not making false complaint 

before the authority. The said news was also published in the News Paper 

on 23.09.2025 when the demanded money was raised from Rs.2 Lakhs 

to Rs.5 Lakhs. A Copy of FIR dated 19.09.2025 and News Paper Article
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published on 23.09.2025 are enclosed herewith as ANNEXURE R-2 

(Colly).

6. That the applicant is misusing the order dated 11.09.2025 passed by this 

Hon’ble Tribunal, whereby the notices have been issued, however no 

restraint order has been passed by this Hon’ble Tribunal. The Applicant 

has posted a Facebook Post by stating that the FIR shall be registered 

against SDM Gangolihat, (Pfthoragarh) and UKPCB. The Applicant has 

further stated that UKPCB and SDM has fraudulently granted permission 

by committing forgery in the papers. It is submitted that by perusal of the 

order dated 11.09.2025, no such observation has been made by this 

Hon’ble Tribunal, however the order is being misquoted without having 

any substance on merit. It requires immediate attention from this Hon’ble 

Tribunal as the same would affect the fair adjudication of the matter and 

the local authorities may act under pressure to avoid further complexity. 

A copy of Facebook Post made by the Applicant is enclosed herewith as 

ANNEXURE R-3.

Moreover, the counsel for the applicant Mr. V.K. Shukla has also 

issued a notice to all the respondents stating that no further construction 

or related activity shall take place at the site, despite the fact that no such 

directions or order has been passed by this Hon’ble Tribunal. The 

language of the notice further discloses that the violation of this directive

shall be treated as wilful disobedience of the Hon’ble Tribunal’s Order
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amounting to contempt of court. Since, this Hon’ble Tribunal has not 

passed any direction or order as stated in the said notice, therefore, the 

issuance of such notice is dearly showing that the purpose of such notice 

is a pressurising tactics to the authorities, so that they may be coerced to 

act against the answering respondent. The answering Respondent No. 2 

prays to take cognizance of the aforesaid notice, which is misleading and 

misquoting the order of the Hon’ble Tribunal for malafide personal 

motives. Further, no such notice was required to be issued by the counsel 

for the applicant to the respondents without any direction of this Hon’ble 

Tribunal. A copy of notice issued by the counsel for the applicant dated 

15.09.2025 is enclosed herewith as ANNEXURE R-4.

PRELIMINARY SUBMISSIONS:

The applicant has not stated true and correct facts before this Hon’ble 

Tribunal and has concealed material relevant facts despite having 

knowledge of the said facts. The present original application is totally 

misconceived and based on wrong and incorrect facts which is liable to 

be dismissed with heavy cost.

7. That the respondent no.2 is the owner in possession of the land situated 

in Khata No.41, Khasra No.478 area 0.60 hectare situated at Village 

Uprada, Tehsil Gangolihat, District Pithoragarh, U.K. The land is recorded 

in the name of the respondent no.2. A Copy of Khatauni issued on

28.01.2025 is enclosed herewith as ANNEXURE R-5.
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The respondent no.2 had applied for declaration of the aforesaid 

land as a non-agriculture land by filing a Case No.9 of 23-24 under 

Section 143 of Z.A. Act in the court of Assistant Collector, First Class, 

Gangolihat. After adjudication of aforesaid case and obtaining the 

inspection report of the spot from Tehsildar, the Ld. Assistant Collector 

passed the Order dated 30.01.2024 by declaring the aforesaid land as a 

non-agriculture land and for the use of other non-agriculture purposes. A 

Copy of Order dated 30.01.2024 passed by Ld. Assistant Collector,

Gangolihaat is enclosed herewith as ANNEXURE R-6.

The applicant has wrongly stated that without mandatory 

conversion under Section 143 of U.P. Z.A. Act, the construction activities 

have been started, however the respondent no.2 had obtained the 

aforesaid conversion order from the competent authority under Section

143 of U.P. Z.A. Act. Also, the said land does not require any forest 

clearance under Forest Conservation Act, 1980 as no notification in this 

regard for the said land or village have been issued by the Government.

8. That the proposed area for the Petrol Pump was selected by the IOCL 

Company after due deliberation and keeping in mind the requirement of 

the Petroleum product in the nearby area issued a tender for issuance of 

Petrol Pump on the said highway. The respondent no.2 became 

successful and the Indian Oil Corporation Ltd. awarded MS/HSD Retail

Outlet Dealership on the aforesaid location/ land of the respondent no.2
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“7 
vide letter dated 13.12.2023. The IOCL Company found the aforesaid 

land a suitable place for establishment of retail outlet and granted the 

dealership to the respondent no.2. A Copy of Letter of Intent dated

13.12.2023 issued by IOCL is enclosed herewith as ANNEXURE R-7.

9. That the respondent no.2 proposed to start the retail outlet in the name of 

Maa Haat Kalika Energy Station at Village Upreda, Tehsil Gangolihaat. 

The respondent no.2 deposited the required fees with the company of 

about 16 lakhs on various dates. Copies of receipts issued by IOCL is 

enclosed herewith as ANNEXURE R-8.

10. That the respondent no.2 has also availed the Loan facility of Rs,30 lakhs 

and Overdraft facility of Rs.50 Lakhs from Union Bank of India which was 

duly sanctioned vide Letter dated 25.09.2025. The respondent no.2 is 

now under liability for making interest on such loan amount to the bank. 

The delay in operating the retail outlet would cause heavy financial burden 

on the respondent no.2. A Copy of Loan Sanctioning Letter issued by 

Union Bank of India dated 25.09.2025 is enclosed herewith as 

ANNEXURE R-9.

11. The respondent no.2 has received the following: - 

NECESSARY PERMISSIONS AND SANCTIONS

(a) The Office of SDM Gangolihat, Pithoragarh issued a Letter dated 

27.01.2024 to District Supply Officer, Pithoragarh by enclosing the 

inspection report of Tehsildar wherein he stated that the other co-
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s 
land owners and nearby villagers have no objection in 

establishment of Petrol Pump. Further a NOC was also given by 

the Sarpanch, One Panchayat Uprada, Gangolihaat stating that 

there is no objection in establishing such Petrol Pump. A Copy of 

Letter dated 27.01.2024 issued by office of SDM along with Report 

of Tehsildar and NOC given by the Sarpanch of the Village are 

enclosed herewith as ANNEXURE R-10 (Colly).

(b) The Executive Engineer, Uttarakhand Water Department, 

Pithoragarh also issued NOC for establishment of retail outlet of 

respondent no.2 at Khasra No.478. A Copy of NOC dated 

27.01.2024 issued by Executive Engineer, Uttarakhand Water 

Department, Pithoragarh is enclosed herewith as ANNEXURE A-

11.

(c) The Uttarakhand Power Corporation Ltd. also issued NOC after 

spot inspection on 01.02.2024 for establishment of the retail outlet 

of IOCL. A Copy of NOC dated 01.02.2024 issued by Uttarakhand 

Power Corporation Ltd. is enclosed herewith as ANNEXURE R-12.

(d) The Bharat Sanchar Nigam Ltd. also issued NOC for establishment 

of the proposed retail outlet of IOCL on the aforesaid land on 

12.02.2024. A Copy of NOC dated 12.02.2024 issued by Bharat 

Sanchar Nigam Ltd. is enclosed herewith as ANNEXURE R-13.

(e) The Office of Fire Fighting Officer, District Pithoragarh also issued 

NOC on 06.03.2024 after due site inspection and found that there 

is no High Tension Line on the proposed place and thus no 

objection for establishment of retail outlet. A Copy of NOC issued 

by Office of Eire Fighting Officer, District Pithoragarh is enclosed 

herewith as ANNEXURE A-14.

263



1
(f) The Executive Engineer, NHAI, Lohaghat also issued NOC vide 

Letter dated 06.05.2025 for establishment of Petrol Pump on 

National Highway No.309A. The site was inspected by the 

Assistant Engineer, Junior Engineer and Divisional Inspector and 

found that the proposed site is incompliance to conditions of 

MORTH. Here it is submitted that the applicant has wrongly stated 

that the respondent no.2 has not complied with the conditions of 

MORTH, however the competent authority has duly verified and 

granted NOC. A Copy of NOC dated 06.05.2025 issued by 

Executive Engineer, NHAI Lohaghat along with Report of Regional 

Officer, Office of Chief Engineer, Ministry of Road Transport is 

enclosed herewith as ANNEXURE R-15.

(g) The Office of Divisional Forest Officer, Pithoragarh Forest Division, 

Pithoragarh also issued NOC on 15.03.2024 by stating that the 

proposed site is about 12 kilometres from the Reserved Forest and 

there is no objection to the Forest Department in establishing the 

new retail outlet. The Forest Department also conducted the spot 

inspection and only thereafter granted NOC. A Copy of NOC dated 

15.03.2024 issued by Office of Divisional Forest Officer, 

Pithoragarh Forest Division, Pithoragarh is enclosed herewith as 

ANNEXURE R-16.

(h) The Uttarakhand Pollution Control Board vide Letter dated 

12.03.2024 informed to District Magistrate, Pithoragarh that as per 

the CPCB and State Board Guidelines, the Automobile Fuel Outlet 

does not require any NOC under Water/ Air Act. A Copy of Letter 

dated 12.03.2024 issued by UKPCB, Haldwani, Nainital is enclosed 

herewith as ANNEXURE R-17.

(i) The Geology and Mining Department, Pithoragarh also conducted 

the site inspection and found that the proposed site is fit for 
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establishment of proposed retail outlet as there is no adverse effect 

on the land in view of Geological aspect. The Deputy Director Geo 

Scientist proposed NOG to the respondent no.2 and sent a Letter 

to District Supply Officer on 29.02.2024 by granting no objection for 

establishment A Copy of Letter dated 29.02.2024 of Deputy 

Director, Geology and Mining Department, Pithoragarh is enclosed 

herewith as ANNEXURE R-18.

(j) The Controller of Explosive, Dehradun, Petroleum and Explosive 

Safety Organisation (PESO) also issued NOC to the proposed retail 

outlet vide Letter dated 30.06.2025 at Khasra No.478 between 

Kilometre Stone No.51 and 55 on NH 309A Gangolihaat- Berinaag 

Road, Village Uprada, Pithoragarh. A Copy of NOC dated 

30.06.2025 issued by Controller of Explosive, Dehradun, 

Petroleum and Explosive Safety Organisation (PESO) is enclosed 

herewith as ANNEXURE R-19.

(k) The Office of Chief Fire Fighting Officer, District Almora also issued 

NOC on 08.10.2025 by finding that the proposed place is 

appropriate in view of Fire Fighting Security. A Copy of NOC dated 

08.10.2025 issued by Chief Fire Fighting Officer, Almora is 

enclosed herewith as ANNEXURE R-20.

(l) The Ld. District Magistrate Pithoragarh granted Final approval and 

NOC dated 24.05.2025 to the respondent no.2 after considering the 

site plan and relevant particulars. A Copy of NOC dated 24.05.2025 

issued by the Office of Ld. District Magistrate Pithoragarh is 

enclosed herewith as ANNEXURE R-21.

12. That the nearby villagers of about 8 villages were facing great difficulty of 

Petroleum Product as there was no other petrol pump except the 

complainant Anirudh Dhanik. Due to his monopoly in the area of about 85 
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kilometres the local villagers were suffering a lot. Therefore, they were 

continuously demanding last several years for establishment of a filing 

station as they have to travel a long forgetting petrol/ diesel for their 

tractors and small vehicles etc. In this regard the Villlage Pradhan of 

Villages namely Uprada, Futsil, Surkhal, Jajoli, Chitgal, Jibal etc. 

requested the District Magistrate Pithoragarh for granting permission to 

the proposed Petrol Pump at the earliest and also stated that the 

complainant is making false facts regarding distance which is malafide in 

nature. A Copy of Letter issued by Pradhans of 8 Village Panchayats is 

encased herewith as ANNEXURE R-22

PARA WISE REPLY:

13. That the contents of para no. 1.1 are not admitted and denied. The 

applicant is not a social activist, however having a criminal history for 

extracting money on account of filing false complaints against ongoing 

construction activities in the guise of whistle blower.

14. That the contents of para no.1.2 are not admitted and denied. The 

applicant has falsely stated without any evidence that the respondent no.2 

has cleared Banjh Oak Trees. The submission of the applicant is totally 

against the record. It is submitted that the respondent no.2 has not cut 

any prohibited species of any tree, however cleared some bushes, dry 

Malta and Lemon Trees. On site inspection the Forest Range Officer, 

Gangolihaat gave a report to the Division Forest Officer, Pithoragarh by
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stating that on account levelling of land some bushes and dry Bhimal 

Malta and Lemon Trees have been removed and some loss has been 

cause to the roots of trees adjacent to the place. There was no allegation 

that the respondent no.2 cut any Banjh Oak Trees as stated. Here it is 

also relevant to state that the respondent no.2 has restored the roots of 

the trees and the trees are now healthy and standing. A Copy of site 

inspection report dated 26.02.2024 submitted by Forest Range Officer, 

Gangolihaat is enclosed herewith as ANNEXURE R-23.

Moreover, the Government of Uttarakhand has issued a notification 

dated 11.03.2024 by providing the prohibited species which cannot be fell 

without permission of the department. By perusal of this notification it is 

clear that Bhimal Malta and Lemon Trees are not prohibited species and 

does not require any permission for felling from own agriculture and non­

agriculture land. The respondent no.2 has not cut any prohibited species 

as referred in this notification. A Copy of Notification dated 11.03.2024 

issued by Government of Uttarakhand, Forest Division is enclosed 

herewith as ANNEXURE R-24.

15. That it is also denied that the respondent no.2 has not obtained the 

mandatory conversion under Section 143 of U.P. Z.A. Act, 1950. The 

necessary conversion and order dated 30.01.2024 has been duly passed 

by SDM U/s.143 of U.P.Z.A. Act. Thus, the averment of the applicant is 

false and based on no merit. Further the provisions of Forest
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13 
Conservation Act, 1980 are not applicable in the present area and there 

is no such notification in this regard.

16. That the contents of para no.1.3 are not admitted and denied. The 

applicant has filed the present application for harassment of the 

respondent no.2 on the behalf of rival business person of the Respondent 

No.2. The applicant did not lodge any complaint nor sought any Redressal 

from any of the authority against his grievance. The applicant has filed the 

present application before this Hon’ble Tribunal before approaching the 

competent authority. Thus, the present application is liable to be 

dismissed.

17. That the contents of para no.1.4 are not admitted and denied. The 

applicant has wrongly stated that the land false under Forest Type 

Category owing to the natural grown indigenous tree species like Banjh 

Oak. By perusal of the Khatauni it is clear that the land in question is the 

Bhumidhari land of the respondent no.2 and having all right over the said 

land.

18. That the contents of para no. 1.5 are not admitted and denied. It is wrong 

to state that the UKPCB granted permission without proper site inspection 

and ensuring the compliance with mandatory siting norms prescribed 

under CPCB Guidelines dated 07.01.2020. The proposed site is not 

declared as a residential area under the local laws and also not a 

regulated zone under building by-laws. The permission has been granted 

in compliance to the CPCB Guidelines as there is no residential house at
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19 M. as stated by the applicant. It is submitted that only one constructed 

building is situated within 30 meter of aerial distance from the proposed 

petrol pump and also the said construction is owned by the respondent 

no.2 and his father namely Pushkar Singh Khati. There is no other 

constructed building or residential house within 30 meter. Moreover, the 

father of the respondent no.2 has given his affidavit by providing NOC that 

he has no objection in construction of the proposed petrol pump. Shri 

Pushkar Singh Khati has also stated that the said building is also used for 

commercial purposes and can be categorised for commercial use. As per 

Building Construction and Development By-Laws, 2011, the commercial 

building has been defined and as per the definition clause, ‘Commercial 

Building means and includes a Building or part of a building, which is used 

for transaction of business or keeping of accounts, records for similar 

purposes, professional service facilities, corporate houses, software 

services, offices of commercial undertaking and companies, habitat 

centre petrol pump, Guest house ’. A copy of Relevant portion of 

Building Construction & Development By-laws, 2011 are enclosed 

herewith as ANNEXURE R-25.

It is stated that Shri Pushkar Singh Khati has also obtained Zila 

Panchayat License for doing shuttering business in the said constructed 

building and some portion shall be used for storing the material pertaining 

to petrol pump and their workers. A Copy of Affidavit along with Zila
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Panchayat License submitted by Pushkar Singh Khati is enclosed 

herewith as ANNEXURE R-26.

19. That the contents of para no. 1.6 and 1.7 needs no reply as it is a matter 

of record.

20. That the contents of para no.1.8 are not admitted and denied as stated. 

The condition no.6 as mentioned in Office Memorandum dated 

16.06.2023 provides that the “residential area as applicable local laws" 

shall be not less than 30 meters in any case. It is submitted that the 

proposed place has not been declared as a residential area under 

applicable local laws and also not a regulated area. However, a single 

building has been constructed by the respondent no.2 and his father 

themselves for commercial purposes which cannot be categorized 

residential area. Also there is no other residential house within 30-meter 

aerial distance from the proposed petrol pump. The present constructed 

building of the respondent no.2 may not be covered under condition no.6 

of the CPCB Guidelines and the same criteria is not applicable in the 

present case. In the absence of any declaration by the local authority as 

a residential area the same criteria shall not be apply. Even otherwise the 

said building is not a residential house, however a shuttering business is 

being carried out after obtaining the Zila Panchayat License and part 

portion is being used for the purpose of labour/ workmen etc. Also there 

is no other construction of hospital, school etc. within prescribed distance.
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21. That the contents of para no.1.9 are not admitted and denied. The 

applicant has concealed the Circular dated 09.09.2024 issued by 

Petroleum and Explosives Safety Organisation (PESO), Government of

India, issued after the Office Memorandum dated 07.08.2024 as referred 

in the Para under reply. The said circular dated 09.09.2024 has been 

issued in pursuance to CPCB Guidelines dated 07.01.2020, with respect 

to Additional Safety Measures for setting up new petrol pump within 30-

50 meters’ radius from nearby residential area. The Respondent No. 2 

states that he has taken all Additional Safety Measures as per Circular 

dated 09.09.2024 and thus, the CPCB Guidelines have been duly 

complied with. A copy of Circular dated 09.09.2024 issued by Petroleum 

and Explosives Safety Organisation (PESO) regarding Additional Safety 

Measures is enclosed herewith as ANNEXURE R-27.

It is further submitted that the applicant has deliberately 

concealed the Final Circular/ Office Memorandum dated 09.09.2024 and 

relied upon the interim and previous office memorandum dated 

07.08.2024. It is submitted that the respondent No. 2 has complied with 

the Additional Safety Measures as prescribed by PESO dated 09.09.2024 

and only thereupon, the respondent No. 2 was granted permission for 

setting up the said petrol pump.

22. That the contents of para no. 1.10 and 1.11 are not admitted and denied. 

The applicant has no locus to challenge the issue regarding violation of 

any rule prescribed in Petroleum Rules, 2002 before this Hon’ble Tribunal.

271



It is respectfully submitted that this Hon’ble Tribunal has no jurisdiction 

under Section 14 read with Schedule-I of NGT Act with respect to any 

violation of Rule 131 of Petroleum Act, 2002. Moreover, the safety 

concern have been safeguarded by the conditions imposed in the PESO 

approval dated 30.06.2025. Therefore, it is apparent that the approval to 

the respondent no.2 has been granted pursuant to the safety and test 

certificate as required under Rule 131 of Petroleum Rules, 2002 issued 

by the competent person Chief Controller of Explosive, Dehradun. Thus, 

all the safety measures as prescribed by PESO have been adhered to.

The applicant has if any grievance under the Petroleum Rules, the 

same can be remedied under Rule 154 of Petroleum Rules 2002. This

Hon’ble Tribunal cannot adjudicate about the safety measures as 

provided under Petroleum Rules. However, it is submitted that the 

respondent no.2 have received NOC from the various authorities and all 

authorities namely Forest, NHAI, Fire, Geo-Scientist, SDM, and Police

Department etc. All authorities being satisfied about all the norms and 

parameters as prescribed, granted NOC. The Ld. District Magistrate has 

granted Final approval and NOC to the respondent no.2 after due 

verification of the site. Thus, there is no violation of any norm.

23. That in reply to contents of para no.1.12, 1.13, 1.14 and 1.15 it is 

submitted that the respondent no.2 has complied with all the norms of 

Building Construction and Development By-Laws, 2011 in as much as 

they are applicable to the present site. The applicant has not stated as to
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which provision has been violated by the respondent no.2. It is submitted 

that the respondent no.2 has not violated any binding direction of CPCB 

and all the authorities have granted NOCs within four corners of the 

restrictions as provided in the Guidelines.

There is no residential area as notified under Building Construction 

and Development By-Laws, 2011. As per the CPCB Guidelines the siting 

criteria is that there must be distance of 30 meter in the minimum from the 

nearby designated residential area as per local laws. Admittedly, there is 

no residential area near the proposed site designated as per local laws. 

The respondent no.2 sought an information from Block Development 

Officer, Gangolihaat, Urban and Rural Regulation Department, 

Uttarakhand, Dehradun and Office of SDM Gangolihaat to provide 

information as to whether any area of Village Uprada has been declared 

as a residential area or designated for the said purpose. Also sought 

information as to whether any permission is required for sanctioning of 

map of any building in the area of Village Panchayat Uprada. In reply to 

the aforesaid RTI the respondent no.2 received information to the effect 

that there is no separate residential area has been declared in the Village 

Panchayat Uprada nor any map is required to be sanctioned by the 

Village Panchayat Copies of Reply received by the respondent No.2 

under RTI are enclosed herewith as ANNEXURE R-28 (Colly).

24. That the same and similar issue was raised and considered by the 

Hon’ble High Court Kerala in W.P. (C) No.11578 of 2022 Kaleshkumar
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K.K. Versus State of Kerala. The Hon’ble High Court considered the 

CPCB Guidelines with respect to establishment of new Petroleum Retail 

outlet and meaning of “designated residential area as per local laws” as 

referred in CPCB Guidelines. The Hon’ble High Court clearly gave finding 

that the term “residential area designated as per local laws” cannot be 

interpreted to mean a “a residential house”. In this case also the house of 

the new allottee of the Petrol Pump was situated within 30 meters and the 

objection was raised on the same ground under CPCB Guidelines, 

however the Hon’ble High Court hold that the house are not situated 

within legally designated residential area, thus the contention regarding 

violation of siting criteria has no legal basis. A Copy of Order dated 

04.01.2024 passed by the Hon’ble High Court Kerala in W.P. (C) 

No. 11578 of 2022 is enclosed herewith as ANNEXURE R-29.

25. That the contents of para no. 1.16 are matter of record and the respondent 

no.2 became the successful applicant for the said retail outlet and the 

proposed site was found viable and useful for the local villagers.

26. That the contents of para no.1.17 are not admitted and denied. It is wrong 

to state that the Ministry of Road Transport vide Notification dated 

24.08.2023 has initiated acquisition of land for widening of NH 309Afrom 

Ghat to Berinaag in the Village Uprada. By perusal of the notification the 

village Uprada is nowhere mentioned in the said notification and the 

applicant is trying to mislead this Hon’ble Tribunal by making false and 

frivolous submissions having no merits. Further the objections of the
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applicant are not sustainable as the Ministry of Road Transport and 

Highway has already granted NOC to the respondent no.2.

27. That the contents of para no. 1.18 are not admitted and denied. It is 

submitted that the applicant has not referred the name of the villager in 

the petition, however by perusal of the complaint, it is apparent that the 

person who made the complaint is none other but the rival business 

person to the Respondent No. 2. The said complaint has been made by 

Aniruddh Singh, who is the son of Indra Dhanik, having another petrol 

pump of HPCL in her name. The complainant initiated to make false 

complaint immediately as soon as the Respondent No. 2 became the 

successful applicant and the petrol pump was allotted at the proposed 

site. The said complainant Aniruddh Dhanik and Indra Dhanik are related 

to each other as apparent from the Electoral Roll of 2024. A copy of 

Electoral Roll of Village Berinag, District Pithoragarh is enclosed herewith 

as ANNEXURE R-30.

Further, the said complaint of Aniruiddh Dhanik was immediately 

redressed by the Forest Department and found that only dried Bhimai 

Malta and Lemon tree have been removed and the roots of some tree 

have been damaged. The Respondent No. 2 replied in the foregoing 

paragraphs by stating that these trees are not prohibited species as per 

the Forest Department notification and also Forest department gave NOC 

vide its letter dated 15.03.2024. it is wrong to state that the Forest 

Department did not take any action on the complaint of Aniruddh Singh.
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28. That the contents of para no. 1.19 to 1.23 are not admitted and denied. 

The Ld. District Magistrate obtained all factfinding report from State PCB, 

Explosive Department, District Supply Officer, Forest Officer and 

Tehsildar, Gangolihat. The State Pollution Control Board clearly stated 

that the fuel outlet does not come within the purview of Air and Water Act. 

All other Departments have granted NOC in accordance to CPCB 

Guidelines.

29. That the contents of para no.1.24 and 1.25 are not admitted and denied. 

By perusal of the Report of Tehsildar, Gangolihat dated 25.06.2024, only 

one Building is situated within 30 m aerial distance and the said belongs 

to Pushkar Singh Khati, who is father of the Respondent No. 2. All other 

houses are at distance of more than 30 metres. The father of the 

Respondent No. 2 has granted NOC that he has no objection for 

establishment of Petrol Pump and also stated that the said building is 

being used for commercial purposes having Zila Panchayat License for 

carrying on shuttering business.

30. That the contents of para no.1.26 are not admitted and denied. The 

Respondent No. 2 has already taken additional safety measures as per 

Circulated dated 09.09.2024. The Petrol and Explosive Safety 

Organisation (PESO) has granted NOC for setting up the petrol pump 

being compliant with the safety measures on 30.06.2025 to the 

Respondent No. 2 in compliance to all previous norms and circulars. The 

allegation of the applicant is false and baseless.
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31. That the contents of para no.1.27 are not admitted and denied, in the 

present case, there is no violation of distance norm as prescribed in the 

CPCB Guideline and Office Memorandum dated 16.09.2024. This 

Hon’ble Tribunal (South Zone) had considered the siting criteria with 

respect to cases where no residential area have been classified in the 

locai laws or where there are non-planning areas under the local laws and 

for Commercial Zone/Mixed Zone. This matter was ultimately decided by 

the Hon’ble Supreme Court vide its judgment dated 14.03.2023 in Civil 

Appeal No. 421 of 2022, whereby the Hon’ble Supreme Court directed to 

ensure the compliance of Guidelines issued by CPCB vide O.M. dated 

07.01.2020. It is submitted that according to these Guidelines dated 

07.01.2020, the siting criteria shall be applicable where the area has been 

designated for Residential Purposes under the local laws. In the present 

case, there is no such classification under the local laws and also it is not 

a planning area. The proposed site is situated far away from the village 

and cluster of residential houses, therefore, all the authorities in the 

present case have strictly adhered the siting criteria as per CPCB 

Guidelines.

32. That the contents of para no.1.28 and 1.29 are not admitted and denied. 

The complaint made by Aniruddh Singh Dhanik is malafide and pursuant 

as well as motivated due to business rivalry as he is not willing for 

establishment of any other petrol pump in the area as he has monopoly
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of his petrol pump in about 80 km distance. All the complaints of the 

complainant were duly redressed by the authorities.

33. That the contents of para no.1.29 to para 1.37 are not admitted and 

denied. The contents of these paragraphs are pertaining to complaint 

regarding existence of a house situated at 19-meter distance from the 

proposed petrol pump. The Respondent No. 2 has already replied in the 

foregoing paragraphs that as per CPCB Guidelines, there is only building 

structure within 30-meter distance and the same belongs to project 

proponent and his father, who have already given NOC for establishment 

of Petrol Pump and also stated that the said building is being used for 

commercial and allied purposes. Moreover, the said building does not fall 

in the category of ‘residential area as per designated local law’, therefore 

there is no violation of the CPCB Guidelines.

It is submitted that the S.O. Gangolihat, District pithorogarh also 

conducted a site inspection and submitted a report dated 04.03.2024 to

S.P. Pithoragarh, wherein the distance of the nearby buildings was 

shown. As per this report, the school, temple and hospital are situated 

more than 100 meters away. Further, within 30 meter of aerial distance, 

only building of respondent No.2 is situated and only two other houses of 

Rajinder Lal and Pooran Charandra Upreti are situated at more than 30 

meters of distance. No other house or residential area has been shown 

within 50 meters’ aerial distance. Moreover, the Forest of Banjh Oak Tree 

is situated 1 km away from the proposed site. It has been observed in the

278



=?l1
report that the surrounding of the proposed site is not situated within the 

reserved forest area. A copy of Report of S.O. Gangolihat dated 

04.03.2024 is enclosed herewith as ANNEXURE R-31.

34. That the contents of para no.1.38 are not admitted and denied. The 

applicant has concealed the Circular issued by Petroleum and Explosives 

Safety Organisation (PESO), Government of India in pursuance to CPCB

Guidelines dated 07.01.2020 with respect to Additional Safety Measures 

for setting up new petrol pump within 30-50 meters’ radius from nearby 

residential area. The Respondent No. 2 states that he has taken all 

Additional Safety Measures as per Circular dated 09.09.2024 and thus, 

the CPCB Guidelines have been duly complied with.

35. That the contents of para no.1.39 are not admitted and denied. The 

Respondent No. 2 has already obtained necessary permissions/ 

conversion order from Revenue Authorities under Section 143 of UPZA 

Act. The contention of the applicant is false and totally misconceived.

36. That the contents of para no.1.40 are not admitted and denied. The 

Respondent No. 2 has not cut any ecologically valuable Banjh Oak Trees, 

however bushes and Lemon trees were removed, which falls in exempted 

category and do not require any Forest permission. It is further reiterated 

that the land in question does not require any Forest Clearance under 

Forest Conservation Act, 1980. The proposed land was not a forest land 

nor require any diversion for non-forest purpose, however the said land 

was the Agriculture land holding of the Respondent No. 2.
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37. That the contents of para no.1.41 to para 1.52 are not admitted and 

denied. The Applicant is falsely levelling baseless allegations against all 

the competent authorities maliciously for extraneous reasons. The IOCL 

granted NOG after ensuring all safety measures to be taken as per the

Guidelines. Moreover, the District Authorities granted NOG as per the 

norms of the CPCB Guidelines. The Applicant by giving false complaint is 

trying to pressurise the authorities and also is trying to hinder the 

establishment of the project of Respondent No. 2. The Project of the

Respondent no. 2 is almost complete and the Petroleum Tanks are filled 

with the Petrol and Diesel and is likely to operate shortly. The Respondent 

no. 2 has taken on all safety measures by raising about 10-meter 

Boundary Walls around the petrol pump. A copy of Photograph showing 

the present status of the Petro! Pump is enclosed herewith as

ANNEXURE R-31.

38. That the contents of para no. 2 are not admitted and denied. This Hon’ble

Tribunal has no jurisdiction with respect to issues raised by the applicant 

and the matter is not covered with respect to environment protection or 

forest conservation act. The issue regarding granting NOG under 

Petroleum Act or Change of land use under Section 143 by the Revenue 

Authorities cannot be challenged before this Hon’ble Tribunal.

Moreover, this Hon’ble Tribunal (Central Zone Bench, Bhopal) in

O.A. No. 73 of 2024 has held that matters with regard to change of user 

of land or validity of colony or construction of houses are within the domain
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of revenue authorities. A copy of order dated 09.08.2024 passed by 

Hon’bie NGT (Central Zone Bench, Bhopal) in O.A. No. 73 of 2024 is 

enclosed herewith as ANNEXURE R-33.

39. That the contents of para no. 3 are not admitted and denied, the Applicant 

has no cause of action to file the present application as there is no 

violation of CPCB Guidelines or Petroleum Rules, whereas all the 

competent authorities have granted NOC after duly considering the siting 

criteria provided under CPCB Guidelines.

40. That the contents of para no. 4 are not admitted and denied. The Applicant 

has not raised any substantial ground for consideration before this 

Hon’bie Tribunal. The present application is motivated with extraneous 

reasons without having any substance in merits. The grounds taken by 

the applicant are not tenable as there is no violation of any CPCB 

Guidelines neither any violation of NGT/ Hon’bie Supreme Court 

Directions. All the authorities have granted NOC after due deliberation 

and considering the relevant provisions and laws.

41. That the applicant is not entitled for any relief as prayed in the prayer 

clause.

Place: New Delhi . Filed by:
Filed On:17.11.2025

VIVEK GUPTA
Advocate for Respondent No. 2,
Ch. No.221, Additional Building, 

D-Block, Supreme Court of India,
New Delhi-110001 
M.No.9871065420

officevivekgupta@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 416 OF 2025

IN THE MATTER OF: -
Shri Gopal Chandra Vanwassi

Versus

Indian Oil Corporation Limited & Ors.

AFFIDAVIT

...Applicant

...Respondents

I, Devendra Singh Khati, S/o Shri Pushkar Singh Khati, R/o Uprada, P.O. 
Dasaithal, Block Gangolihat, District Pithoragarh, Uttarakhand, presently at New 
Delhi, do hereby solemnly affirm and state as under:

1. That I am the Respondent No. 2/ Project Proponent in the above 
mentioned matter and as such fully acquainted with the facts of the case, hence 
competent to swear this affidavit
2. That I have read the accompanying reply to the Original Application and I 
say that the facts stated therein are true to my knowledge and belief, derived 
from the records and the submissions are based on legal advice received from 
counsel believed by me to be true.
3. That the Annexures of the reply are true copies of their respective 
originals.

4. That the facts stated in the above paragraphs of my affidavit are true to 
my knowledge and nothing material has been concealed therefrom.

DEPONENT
Verified at New Delhi on thU? WBMWSv ember, 2025 that the contents 

of this affidavit are true to the best of my knowledge and belief, no part of it is 

false and nothing has been concealed there from.
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tot w
LW 1Z3Jlror s3L5F-±ilf2i

p,s4«nw); torw Year fcf): 2025

Date and Time of FIR
(V<.ft feO" sk WT): 19/09/2025 21:48 ut

Sections (WRT(¥)}

1 niRTOF W3f (< W XTH), 2023 f30®®

2 WW 5^ w 2023 308(4)

1 P3O tfBaT gt w jjwi 2023 5I4®

w Occurrence of offence (WN <£| WSn):

District

FlRNM^fr. <): 0021

S’No» Am (aftfaw)

Day g'OS4 Date from (W?W $): 
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Date To (few W): 

18/09/2025
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9$
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00:00 ^r

(b) Informatian received at Mt 
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Entry No. 
(srfW tj: 036

Time
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Beat Nu. TTJ;
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District (State) (Gt eft
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Pisa* Of Issue 
^nfr W «RT W):

(g) ID Details (Ration Card,. Voter ID Card, Passports, DID No., Driving License, PAN) 
(W tten- ,»waT twnU, <, gi?fS^i

s. No. ID Type |p $umber (4^r iw)
(IW
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....... .......... ..................mats

t tora siw^ar W Wnv rater A ter W gr teto fc^r ftr? 

sor fA&ht to w '!'■ fStoAt At wt teA i^wrSr ^jr? «Mriiir vr 'tltra t 

3^ MT JT^ gWfr artlra H ww wr t wt 2020 t At w Wr wfr A 

<ET gW: latt’JF 'pliflf JI «m TIT ^+1 i*Kl*i •ilm<*l «W d I tft tflffl «& wfeW

A 3R w W cjfrt WATT WlA A «p fefrof ftUT f te"4?T At f<FR4d

3^ t terara w W t rar gt SA It s§t W At jmiw te w
te <r .te gWiki tt terra wrart A W fstr I te t te < A
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wit tw ter ruR sit 4 iterar w few f^w At ter te d?rr <®t t iw <te 
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30890104579 t etel 5R WWW At teRT cR^MT < §^TW ^T 3W

raUTcTT t —-iM Wfr A «A < WW "4FW Wit cfr ^B> few W eiWWte 
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ter % A te gw t wr A Wra Wr rate Stera tei A fW wlftw te At 
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mriA 3iw K 37?W # ftte t W tw Ararat ytw t At 1W st 
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1JX-I Sffe W&rj
LI Action taken: Since the above information reveals cumnilssion of olTence(s) u/s ns

mentioned at Item $io» 2,
 spft wf<n^ft : snswrO w w t fft* sfrw 3Rft wfiw

Hcf ?f. 2 Seel ts tlRT *ft SW J')-

U) Registered the case and ti»k up the investigation (WW fc’TT trt aftr srhr < 

f^leRfW); / «r(<)

(2) Directed (Nameof LO.) KankW: 3TcR
(STHT 3ifil * l fl «ST *tw)t vjvdk. charid

Nu. (K.)i to take Bp the Investigation (ftft SfW RRF aft otft ■£ feR1

fiffiT W) or R)

0) Refused investigation due to pW # fiS"?): or 3HW pRTT W)

<4) Transferred to P.S. District (fSh-ls):

on point pf jurisdiction (^ft $WlR)*H< WOW ?¥diti^c?h

FAR- read over to the complainant / informant, admitted to be correctly recorded 
and a copy given, to the complainant .'informant, free of cost, (Rjmi^cf^cfr /

tjARiWr 3ft 5nWr< w sr -q< hwt 3fk qft4t

3ft eft rpft)

R.U.A.C. (3JFT.3ft.lMit)

1-1. Signatere / Thum b impression 
of the complainant / informant 
(Rl+WcWf / <

FF5WJ 3h Shffif)

Signature of Officer in charge. Police Station 
(mwt wm <

Name (ftTJT'Ji PRATAP SINGH 
NAGARKOTi

Rank (^5): SI (Sub-Inspector)

No. (#.): 123

,5‘ Date and time of dispatch to iiie court (3TSBW # ftw tfr jft? Wft):

5
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Attachment to Hem 7 of <lWf W # 7

Physical features, deformities and other details o.fthe$i»pe.w/aecus«ls (if known./ seen)

(wte / eritfW tera< 3ik hr tew: w / Or wj)

Date / Year
Of Birth
(3V7T

Identification Mark(s) 

fw

Height Complexion
(ems)

(Wcf i

S. Ntt, Ss
M7L) (^T)

/ 3t) («)
•1 1

1 2 3 4 S 4 7 j

1 W8G

i
<

; !

1

Deformitaes /
Peculiarities 
■ig5S . ...^ •

Teeth (^fa) Hair (STeT) Eye (30) HTab^s)
(Sirst)

Dress Habit (s) 
(w^RTWT>

i
y)

I
J

8 f W 11 12 13
i
a

Ftaee &f (^T

F SRI) ■

17 18  20H

Laagiiagfe<LMat
eet {^RtiMWl)

Burn Mark. Lencoderma Mete 
 (srt nn

fenn) Wcf mt))
i....... is'
'  _ r__

i
J

■

Others (31^1)

T: ....................... . .......... .

5Scar(W) {Tattoo

w I
-■■-4

l ■'f IIS

These fields will be entered only if compfaiirnntauformant gives any one or more particulars about 
the saspeGt/accused,
(Wjf sfr? afUf 4 did flHd^ct«0rir / f^efWCH «nf if W»Y£

W wr 3TRt 3ifW otHWd W t)
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31
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1:21

facebook Open app

Sepal's post

C" Gopal Vanwassi
- * 3

htoMh miWiz (fftftkro) am
j-d <i d p^w fftftw Mtft ft? tai mft 

^PiO'3IT^O'3TRo 

fta fftfthrrns % wmsr wfttir ftnfcta ft ft iem 
TO tarn ft? RTOSs W^H mfttw ,w 

wtarfitat Mfttfttw ft TOff nftm ft -torO 
tout w nm wti ^fft mt gt^tot pr tar ft t 

ftaft TORtP <igk £lftn Pitted ft 2 tott^
ftp. vJiTO PRft mi 3nft^Tft fftm ft,

5^ftwr Mt §GH ft, Wht ft ftt nft

tow % TOpfer qm TTJftk mwp ft,
TftTOPHPTftt

#Loca!Hews #dmpithoragarh #sppithoragarh 
#sdmgangolihat tngtindia fviral
#PushkarSmghDharm tukpcb

futtarakhandpollutioncontroibord
#pitheragarhnews #pithoragarh #gangelihat
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V.K. SHUKIA
ADVOCATE

SUPREME COURT OF INDIA

BY SPEED POST/E-MAIL
September 15,2025

To,
1. Indian Oil Corporation Limited (IOCL)

Through its Chairman
Divisional Retail Office, Paras Tower,
Saharanpur Road, Majra,
Dehradun - 248171

2. Dcvcndra Singh Khat!
(Project Proponent / Dealer / Lol Holder)
S/o Shri Pushkar Singh Khati
R/o Uprara, P.O. Dasaithaal,
Block Gangolihat, District Pithoragarh,
Uttarakhand

3. Member Secretary
Uttarakhand Pollution Control Board (UKPCB)
Gaura Devi Bhawan, 46-B, IT Park,
Sahastradhara, Dehradun — 248001

4. District Magistrate, Pithoragarh
Office at District Collectorate,
Pithoragarh — 262501
Uttarakhand

5. Ministry of Environment, Forest and Climate Change (MoEF&CC)
Through its Secretary
Indira Paryavaran Bhawan,
Jor Bagh Road,
New Delhi — 110003

6» Central Pollution Control Board (CPC®
Through Member Secretary
Parivesh Bhawan, East Arjun Nagar,
Delhi -110032

Sub: Compliance with Hon’ble NGT Order dated 11.09.2025 in OA No. 
416/2025 - Immediate Suspension of Construction/Activities at Khasra 
No. 478, Village Uprara, Tehsil Dasaithal, District Pithoragarh

Madhav & Associates (Advocates & Solicitors)
Chamber No. 35, Lawyers Chambers, Supreme Court of India 

B-59, LGF, Lajpat Nagar-I, New Delhi-110024
Mob-4-91-8800131234, 011-45558066, vkslawoffices@gmail.com
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V.K. SIIUKIA
ADVOCATE

SUPREME COURT OF INDIA

H o

Sir/Madam,

Under instructions front the Applicant in O.A. No. 416/2025. Sliri Gopal Chandra 
\ anwassi and pursuant to the Order dated 1 1.09.2025 passed by the Hon'ble 
National Green Tribunal. Principal Bench. New Delhi, in the matter titled Gopal 
C handra ] anwassi vs. Indian Oil Corporation Ltd. A- Ors., I am directed to issue 
the present communication.

The Hon'ble Tribunal has been pleased to:

I. lake cognizance that the proposed petrol pump site at Khasra No. 478. 
\ illage IJprara, Tehsil Dasaithal. District Pithoragarh is situated only 19 
meters from residential houses, which is prima facie violative of CPCB 
Guidelines dated 07.01.2020.

2. Record that the averments and documents filed raise substantial 
environmental questions under the NGT Act, 2010.

3. Issue notice to all respondents requiring them to file responses within two 
weeks.

In view of the above and in order to preserve the subject matter of adjudication, 
you are hereby cautioned and directed that no construction, excavation, 
installation, or any other activity whatsoever shall be undertaken or permitted at 
the said site till the next date of hearing i.e. 19.11.2025.

Further, the official respondents (Respondent Nos. 3 to 6) are called upon to take 
immediate and effective steps to ensure that no further construction or related 
activity' takes place at the site, and to safeguard the subject matter of adjudication 
pending before the Hon’ble Tribunal.

Any violation of this directive shall be treated as willful disobedience of the 
Hon’ble Tribunal’s order, amounting to contempt of court and environmental law 
violations, inviting strict legal action.

You are requested to acknowledge receipt of this communication and ensure strict 
compliance.

Yours sincerely.

Encl: Order dated 11.09.2025 passed by Hon'ble NGT. PB. New Delhi

Madhav & Associates (Advocates & Solicitors)
Chamber No.35, Lawyers Chambers, Supreme Court of India 

B-69, LGF, Lajpat Nagar-I, New Delhi-110024
Mob-+91-8B00131234, 011-45558066, vkslawoffices@gmail.com
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Item No. 06

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Court No. 2

Original Application No. 416/2025 
(LA. Nos. 552/2025 & 553/2025)

Gopal Chandra Vanwassi Applicant

Versus

Indian Oil Corporation Ltd. & Ors. Respondents

Date of hearing: 11.09.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. V.K. Shukla, Advocate (Through VC)

ORDER

1. The applicant has filed the present application under sections 14, 15 

and 18 of the National Green Tribunal Act, 2010 seeking inier-cdia the relief 

of quashing and setting aside No Objection Certificate and all other 

permissions, sanctions and approvals granted in favour of Respondent No. 

1 (IOCL) and Respondent No. 2 for establishing the proposed petroleum 

retail outlet at Khasra No. 478, Village Uprara, Dasailthal, Tehsil 

Gangaolihat, District Pithoragarh, Uttarakhand with incidental/ 

consequential reliefs.

2, The applicant has submitted that the proposed petrol pump of Indian 

Oil Corporation Limited (IOCL) is being constructed on Khasra No. 478 of 

Village Uprara, Dasaithal, Tehsil Gangaolihat, District Pithoragarh, which, 

as per official land revenue records annexed to various communications, 

is classified as Non-Zamindari Agricultural Land (Non-ZA) and also falls 

under the forest-type category owing to the presence of naturally grown 

indigenous tree species, including Banjh Oak (Quercus Leucotrichophora).

1
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I It illt tlw t submits that the site selected for the proposed IOCL petrol 

pump at Khaara No. 478. Village Uprnra. Dasailhal Tehsil Gangaolihnt. 

District Pithoragarh. lies within approximately 10 meters from existing 

residential houses, us is evident from photographs, Google Earth mapping, 

letter 25,06.2024 written Iw Tehsildar Gangolihat to SDM Gangolihat mid 

report of Revenue Inspector dated 07.01.2025. Despite this, NOC was 

granted bv the Uttarakhand Pollution Control Board without conducting 

any proper site inspection or ensuring compliance with mandatory siting 

norms prescribed under the CPCB Guidelines dated 07.01.2020.

4. Vide order dated 19.08.2025, the applicant was granted time to file 

legible copy of Central Pollution Control Board guidelines.

5. In compliance thereof, the applicant has tiled legible copy of Central 

Pollution Control Board guidelines.

6. We have heard the applicant and gone through the material on 

record carefully.

7. A perusal of the report dated 25.06.2024 submitted by the Tehsildar. 

Gangolihar shows that house of Mr. Pushkar Singh Khali s/o Mr. Dalip 

Singh resident of Village Uprara is situated at the distance of 19 meters 

from the site of proposed Petrol Pump in question which is prinia facie 

violative of siting criteria laid down in CPCB Guidelines dated 07.01.2020.

8. Prinia facie the averments made in the original application and the 

documents enclosed with the same raise substantial question relating to 

environment arising out of implementation of the enactments specified in 

Scheduled I of the National Green Tribunal Act. 2010.

9. Let notice of the application alongwith documents enclosed with the 

same be issued to the respondents requiring them to file their responses 

within two weeks.
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10« List on 19,11.2025 for further hearing.

f

September 11, 2025
AS

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM

. ■
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IndianOil
A Maharatna

Company

Marketing Division

win
Is few’id -3jff^h« : 25 Pt^jMldl 

iTSt^, - 248003 (■SrUI^snrg)

Indian Oil Corporation Limited
Dehradun Divisional Office : 25 Nimbuwala,
Garhi Cantt, Dehradun, Uttarakhand-248003
Tel.: 01352750108, 2750110 Fax : 0135-2750111

Ref: R/2023/IN001650/UTK/00OOI4/15WOM14

To,
DEVENDRA SINGH KHATI
S/O SHRI PUSHKAR SINGH KHATI
VILLAGE - DASHAITHAL UPRADA GANGOLIHAT
PITHORAGARHUTTRAKHAND - 262522

Page: 1 of 4 Date: 13.12.2023

Dear Sir/Madam,
Sub: Proposed MS/HSD B Site Retail Outlet Deatahip atUtmkm: BETWEEN KM STONE NO. 51 & 55 ON NH-309A (PANAR - GANGOLIHAAT - B ERIN AG 
MARG), District: PITHORAGARH State: Uttarakhand Category: OPEN

We refer to our advertisement dated 28 06.2023 and your application form No. IOC 16925479413942 for the award of MS/HSD 
Retail Outlet dealership at the above location and your provisional selection as a Single Candidate on 19.10.2023.

Please be informed that by this Letter of Intent, we propose to offer you a Retail Outlet dealership of Indian Oil Corporation Ltd. at 
the above location on the following terms & conditions.-

1. You have offered a suitable piece of land admeasuring 400 Sq. Meter approx.; 20 Meter (frontage) X 20 Meter (depth) at
KHASRA NO.- 478, Village UPRADA , District: PITHORAGARH , State: Uttarakhand, as indicated by you in the 
application for the development of the subject Retail Outlet. You have to make available said piece of land and submit all 
relevant land documents in respect of the same within 2 months from the date of this letter for enabling Indian Oil Corporation 
Ltd. to prepare layouts / applications for seeking the statutory approvals / licenses so that the Retail Outlet can be developed, 
failing which this offer is liable to be withdrawn.

2. For making the land available as required above, you will also ensure that the land arranged by you is either registered in your
name or is leased to you for a minimum period as per the terms and condition of advertisement.

3. Indian Oil Corporation Ltd. shall prepare layouts / applications for obtaining all statutory approvals / licenses required for
development of the Retail Outlet on the plot of land offered by you. You shall coordinate with the concerned statutory 
authorities for issuance of all requisite NOCs / Statutory approvals / Licences which are required for development of the Retail 
Outlet. . •

4. As and when advised by the Corporation, the site offered by you including the entry / exit / acceleration / de-acceleration /
service road would be duly developed up to the road level by cuUing/filling (as applicable), with good earth/murrum, 
layer-wise compacted as per standard engineering practices. You shall also construct necessary retaining wall and compound 
wall of 1.5 meters height, designed as per site conditions as per approval of Corporation as committed under Clause 
12(e)/l 1(e) of affidavit submitted by you along with application. Kindly note that in case the site as offered by you for putting 
up the Retail Outlet is not developed as per the advice of the Corporation, this Letter Of Intent will be withdrawn without any 
further notice.

5. You will provide at the Retail Outlet infrastructural facilities like Permanent Sales Building (Including Public Toilet/Electric
Room/Office Room/Store/Lube display.Paved RCC Driveway,Accelemion/Deceleration Lane as per MORTH Norms .Buffer 
Strip/Approaches as per norms.Canopy & RVI as per Corporation requirements,Yard Lightmg/Compressor with 
Mechanical/Electronic Air Gauge as mentioned in the Brochure and after obtaining necessary clearances/approvals/licences as 

applicab’^i^ : <-9, W - 400051 (^TRTO
Reg. Office : G-9, All Yavar Jung Marg, Bandra (East) Mumbai - 400051 (India) 

CIN : L 23201 MH1959 GO! 011388
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Page: 2 of 4

6. In addition, you will also provide the following basic facilities at your cost al the Retail Outlet premises:-
?•

2023/IN001650/UTK/000014/15WM#I4

a. Clean drinking water.
b. Free Air.
c. Clean toilet.
d. Telephone.
e. First aid kit with valid medicines.
f. Adequate illumination.
g. PUC facilities, wherever it is mandatory.
h. Other facilities as may be specified by the Corporation from time to time.

Date: 13.12.2023

7. Additional facilities (site specific) like Canopy, Service Station or any other facility as may be decided by Indian Oil 
Corporation Ltd. from time to time would also be required to be developed by you. Further, in compliance of gazette 
notification dated 08.11.2019 which mandates provision of at least one alternate fuel facility in all new Retail Outlet 
commisioned post the said notification, you will ensure the minimum provision of at least one single point EV charging 
station conforming to standards and specification as prescribed by Divisional Office of Indian Oil Corporation Ltd. at the 
proposed site at your cost within the stipulated timelines.

8. Indian Oil Corporation Ltd. will provide storage tanks and pumps and other facilities considered necessary at the Retail Outlet.

9. For the facilities that may be provided by the Corporation as aforesaid, you will be required to pay license fee as may be decided
by the Corporation and applicable to you from time to time. At present, the license fee (inch GST) recoverable is Rs 196.51/- 
KL for MS and Rs 163.76/- KL for HSD

10. The- corporation will not be held liable for any loss or damage on account of delay that may be caused in providing you the 
facilities mentioned above, whatever may be the cause of the failure or delay.

11. You will ensure all financial and other anwigements for operating the Retail Outlet dealership. In case you are unable to 
arrange funds required for development of desired infrastructure and facilities at the Outlet allotted and the working capital for 
operation of the Retail Outlet as mentioned in the Advertisement for the location, this LOI can be withdrawn and you will 
have no claim/damages whatsoever against Indian Oil Corporation Ltd.

12. You shall not induct any partner(s) in case of individual (s) nor make any changes in the constitution of the partners as existing 
at the time of application without approval of the Company, except your spouse as per terms and conditions of Indian Oil 
Corporation Ltd..

13. It will always be a basic condition for the award of MS / HSD retail outlet dealership that you shall be paying attention towards 
day to day working of the dealership by personally managing the affairs of the dealership you will give us a written 
undertaking to this effect and shall not assign or part with the same to any other person (s).

You will not be eligible for taking up any employment. If you are already employed you will have to resign from the employment 
and produce the letter of acceptance of resignation by the employer before the issuance of Letter of Appointment by Indian Oil 
Corporation Ltd..

14. You will deposit with us a Demand Draft for Rs. 450000X10 drawn on any scheduled bank in favour of Indian Oil Corporation 
Ltd. payable at DEHRADUN towards Security Deposit (after selling off Initial Security Deposit amount) at the time of 
issuance of appointment letter after compliance of all the requirements of LOL Kindly note that the Security deposit will not 
carry any interest and is refundable at the time of expiry of agreement between you and the Corporation. However, if such 
expiry of agreement is consequent to proven adulteraiion/malpraciice al lhe dealership, this amount will be forfeited. 
Moreover, this Corporation reserves its right to adjust this amount towards any dues to ii.

15. You will also remit an amount of Rs. 15.0 Lakhs towards Mon-refundable Fixed fee, by way of a Demand Draft for Rs 15.0 
Lakhs drawn on any scheduled bank in favour of Indian Oil Corporation Ltd. payable al DEHRADUN within 15 days of 
receipt of NOC.

16. You will be notified by the Corporation, in writing, after lhe facilities mentioned above are made available and are ready for 
commissioning the dealership. Immediately on receipt of the above notice from the Corporation, you shall obtain each and 
every license necessary for operating your dealership as may be required under any Central / State Govt. / Municipal or Local 
authorities for the time being in force.

17.1! we find that the progress made by you towards lhe above is not io our satisfaction, this offer is liable to be withdrawn.
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IS. Please note that you are required to fulfill the conditions with regard to inducting Spouse as Co-owner in the dealership before 
issuance of Letter of Appointment.

19. This letter of intent will stand automatically withdrawn and cancelled on the happening of any of the following events:-
a. In case you or any of your family members (as defined under disqualification criteria of dealer selection guidelines) 

receive anytime or have received a letter of intent for any other "A/CC" site RO dealership or LPG distributorship from our 
company or any other oil marketing company either in your individual capacity or in partnership with any other 
individual (s).

b. In case you or any of your family member gets inducted as partner or proprietor in ” A/CC” site RO dealership or LPG 
distributorship of our company or any other oil marketing company.

c. If it is found that you have suppressed and / or misrepresented any material facts in your application.
d. In case you are found to be convicted for any criminal / economic offence involving moral turpitude.
e. In the event of death if you are an individual/partner.

20. In case you are not able to provide the land / develop facilities within the specified time or fail to fulfill the terms & conditions 
of LOL then LOI can be withdrawn. In such situations Initial Security Deposit (ISD) would be forfeited.

The Initial Security Deposit (ISD) would also be forfeited if you are unable to submit the total bidding amount within the 
stipulated time or withdraw for any reason, your selection would be treated as cancelled and LOI withdrawn. 

The LOI would also be withdrawn and selection cancelled, if you are unable to submit the Non-refundable fixed fee within the 
stipulated time. In such situations Initial Security Deposit (ISD) would be forfeited.

21. You will not sell/lease/mortgage the said land to any third party without the permission of Indian Oil Corporation Ltd. in 
writing, so long as the Dealership Agreement is valid and Indian Oil Corporation Ltd.’s facilities continue at the site.

- 22. In case of termination of / resignation from the dealership, within 3 months of disassociation from Indian Oil Corporation Ltd., 
you will execute a lease or will sub lease the land together with structures thereon to the company if the company so desires, 
for a period not exceeding 30 years at normal yearly rental (excluding Municipal Taxes) which shall not be more than 10 % of 
the then prevailing market value of die land and the structures standing thereon.

23. This letter is merely a letter of intent and is not io be construed as a ’firm offer’ of dealership to you. The dealership will be 
allotted to you on your complying with the terms and conditions spelt out herein above by issuance of appointment letter along 
with signing of our standard dealership agreement between you and us.

Should you require any further details / guidelines, please get in touch with our office at the address mentioned below: 
IOC Dehradun Divisional Office
25, Nimbuwala, Garhi Cantt,
Dehradun

Remarks :
LOI ISSUED VIDE REF. NO. ADMINISTRATIVE APPROVAL/!505/SL01/2023-2024/119415,dated 11.12.2023 
Approved by CGM(RS), UPSO-II ON 13.12.2023

Please acknowledge receipt of this letter. 
Thanking you,

Pral
Divide
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An nb a uftg 8. EtO

IndianOII

Indian Oil Corporation Limited
INVOSCE UNDER RULE 11 of Central Excise Rules

We hereby certify that the goods covered by this 
document have suffered applicable Taxes on clearance

Doc Name TAX INVOICE 
& number

Form No AC4 31A
De! Mode Road Delivered 
Cent Code 11050451

SHAGWH RQAp LINES

SAP Entry no. 794222171

T.T.No.
Den@15 

Supplier

UK04CC1275
820.90 Z

Date 30-Jun-25 
Time 23:19
Rem;Date/Time

CONSIGNEE

Code
Name & Address

Destn.

C.E.Regn. 
C.E.Range

1560 (CIN:L23201 MH 1959001011388)
Haldwani Depot
Uttaranchal 262 402
Vill. Bachi Dharma, P.O. HalduChor
Haldwani 282<2

381023 (Mob N0.-8613800475) 
MAA HAAT KALIKA ENERGY STATION
INDIAN OIL PETROL PUMP 
VILLAGE UPREDA, TEHSIL- 
GANGOLIHAT
18071

262522
Uttarakhand

C.E.Division

C.E Commissioner-ale

PAN AAAC11681G
CST: 5124339 DT 27,11, LST: 05000885441

Supplier TAN: DELI09652G

Item Material Code/MatariaLDeacription _ - Quantity Unit Rate Unit HSN code Total
10 50700 HSD-8SVI 7.000 KL 2710 19 44*

BASIC DESTINATION PRICE < 7.000 KL 73704.060 KL 515928.42
JIN6 A/R Vat Payable 17.150 % 88481.72

Tank no:T003 Comp No(s) 2,3, Density^.! 5:829.900 Total for material 604410.14

Bay No.: 02

Provisional Balance Subject to racarciiiafcn: 444213.56- (CR)

0476869916

PAGE NO 1 / 1INR Six lac four thousand four hundred ten only.

RELEASED BY

REGD.I I, Bandra (EAST) Mumbai - 400051

* Certified that the particulars given absve ar® true and correct and 
the amount indicated represents the price actually charged and 
that there is no fjow of additional cmrsidemtion directly or indirectly 
from the buyer.
PRE-AUTHENTiCATED BY For:

INDIAN OIL CORPORATION LTD

Delivery no. 0561917616 / Sales Order 03S8274497 

PO ref; WEBE3810232728544

Qimplicate for Assesses

DUTY PAID : 5000

Seal/Lock no: 439 & 440:KEY:BLR T2 439 & BLR T2 440
This document is digitally signed

Cry \
Signer: AYUSH KUMAR Z J 
Date: Mon, Jun 30, 2025 23^9^0 1ST

AUTHORISED BY

RECEIVED IN GOOD CONDITION PREPARED
BY

CUSTOMER’S
SIGNATURE/SEAL

TRANSPORTER’S AUTH 
REP SKSNATURSSEAL

00506975
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Name & Address

Destn.

AUOPK9186H

PAYER - 381023 MAA HAAT KALI KA ENERGY STATION

DUTY PAID
Provisional Balance Subject to reconcflfeton: 119393.99- (CR )

0485235298

PAGE No 1 / 1

RELEASED BYAUTHORISED BY

Date 08-Oct-25
Time 14:44
RenWate/Time

C

Deliver/ no. 0564515534 / Sates Order 0391418522

PO ref: WEBE38102330S4334

For;
INDIAN OIL CORPORATION LTD

Captain ID and Name: IOC11048Z-16D0031; PARWIN SINGH 
Assistant ID and Name: 1OC11048716H0034; RAMESH RAM

INR Nine lad seventy-lour thousand'three hundred 
sewnty-thr©® only. "

381023 (Mob N0.-8813800475)
MAA HAAT KALIKA ENERGY STATION 
INDIAN OIL PETROL PUMP
VILLAGE UPREDA,
GANGOLIHAT
18071

TEHSIL- GANGOLIH 
262522 

Uttarakhand

1560 (CIN:L23201MH1959GOi011»)
Haldwani Depot
Uttaranchal 262 402
Vill. Bachi Dharma, P.O. Hatou Ghor 
Haldwani 262402

We hereby certify that the goods covered by this 
document have suffered applicable Taxes on clearance

. ___________ X-
SAP Entry no. 797726971

T.T.No. UP12BT0025

CHRegn. 
C;E;Range

C.E.Divistdn 
’ . • /■

C.E Commissioner©!©

Doc.Name TAX INVOICE 
^number

Seal/Lock no: 439 & 440:KEY:BLR T2 439 & BLR T2 440
This document is digitally signed

Signer: KARTIK UPRETl""“O

Date: Wed, Oct 8, 2025 14:44:50

Certified thal-the particulars given above are.true and
the amount indited represents the price actuaiiy.cfiarg®d 
that there is ncrEow of additional consideration directly or in 

( f from the buyer.
PRE-AUTHENTICATED BY

REGD.OFFICE:lndian Oil Bhavan, G-9 AH Yavar Jung Marg, Bandra (EAST) Mumbai - 400051
Indian Oil is observing Vigilance Awareness Week from 27th Oef25~2nd Nov*25 with the theme “Vigilance: Our Shared Responsibility’’

AAACI1681G
GST: 5124339DT27.il. LST: 05000885441

Supplier TAN: DEU09652G

Form No AC4 3TA*
Del Mode Road , Delivered
Cent Code 11048716 

.ARYAN OIL CARRIER

INVOICE UNDER RULE 11 of Central Excise Rules

p Indian Oil Corporation Limited
IndianOH

202615808012520

Supplier

C^piicaie for As#®ise®

?'.Z

nciii niukKuaivwuu j unouHpuui! '

10 16730 EBMS
munuiy

7.000 KL

iww-wnn - n^rtcoaa

2710 12 42.

lujeu

BASIC DESTINATION PRiCE 7.000 KL 76713.790 KL 538996.53 ,J
-JIN6 A/R Vat Payable 13140.000 KL 91980.00

jr
Tank no: T011 Comp No(s) 1,2, Den$;!y@15: 745.100 •| ...... Total for material , ......828976.53—

Sample.no: MSHW/IOC/DLK/11Z1.19 - - - — V " - • k' W ■

Bay No.; 02 w 1
20 50700 HSD-BSVI 4.0$} KL 2710 19 44*

.BASIC DESTINATION PRICE 4.000 KL 73708.140 KL 294832.56

JIN6 A'R Vat Payable 17.150 % 50563.78

Tank no: T005 Comp No(s) 3, Density® 15:824.200 Total for material 345396.34,

V

Sample no: HSD/TWflOC/LKU/5/102

Bay No.: 02
“I

ZRND Rounding Difference
*

I •
0.13

RECEIVED IN GOOD CONOtTlpN

<<

CUSTOMER'S
SIGNATURE / SEAL

uL-

REP SIGNATURBSEAL
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f/fl (Jo/o/i BanA
» Of Mia

**-'■ A ' ‘̂"Z '*'* '<W3*S -* ^■--•■■- •'!•:-■•■■=:-■* '-* ■■-■'■' ■■ ■-•"■ ••••»•'■'; ■"

(A Gwrwmmt of India Undertaking) 
fcaopHhat(Uttarakhand)

Ret How MLPHALO^ Date.25.09.2025

To,

M/s Maa Haat Kalika Energy Ststte

Proprietor* Dewndra Singh Khali

Address:

Gangolihat Berinag Road, DasaithM^^I^Wa-HUwragarh, Uttarakhand -262522Dear Sir,

With reference to your request attd.soteequent documents submission and correspondence/discussion we 
had with you, we have pleasure you that we are agreeable to sanction following request as
detailed hereunder, subject to- compliance of terms & conditions and preiodic review at the Bank 
discretion:

Miscellaneous Sanction:

> Fresh sanction of Overdraft of Rs 50.00 Lacs Under Union MSME Suvidha
> Fresh sanction of Term Loan of Rs 30.00 Lacs Under Union MSME Suvidha

Rs. In Lacs
! Nature ofi
■ LimitII
i
i

Existin
g

Limit.

O/s
as on

. 

etf
tOt

Interest/Commission

[With reference to EBLR]

Margin

Applicable Existing /
Effective

rate

Prop.
/Effective

rate

Conce
ssion

Exis 
t

Pro

P

1S
j Our Bank

..„.........
; Overdraft
!
|

0.00 0.00 50.00 EBLR+0.50 
%*0.25M *

EBLR+0.50
X^O.25% *

Nil 20% |
i
1

Term
Loan

0.00 0.00 30.00 EBLRML50
%

EBLR+0,50
7b

255 |

Total 0.00 0.00 80.00

* Applicable ROl for working cajMtal limit as per Union MSME Suvidha IC Ho. 05419-2025 dated 
12.02.2025 for internal rating CR 4 and collateral coverage above 100% and below 150% as per 
table below.

As per It no.I Present EBLR j Applicable stae Reset date

TRUE COPY
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----------------------------—44r„LU

wffera RMlvRfTfW^, U^Vjtgjg (fife
URRT- £/] /1Wr-W3fro^b-^^/23--24

ftUT <
fvTeTT ijp Srfteft,
fWRRR i

ftqq- ftftUR SffUef ftfiiRSH ferfbfeRvlUd ftlfftu RfU^U ft gTU 
RUT f^ftr RWdU uft Unft ft feR UR UW RF^R 

RiWfeie fvw ftsfkm ft ^bvt rw-478 ftt xjuofttoftio fftb 
rut ft urr Pi

uftuu,
efUTUT wte pRW, fftcfttRUft UptUU fftftXFR ft

UW-RR/XXXI-fMftj/2022 fftPlR 20 RRUft 2024 vfr 3FU ft WT 
RftwnRft ftt Pt rrWt t, rt swft fyilftef t rt rrP usr wu rt 
W cfft, fftuft ‘g-RT UR ww wftd RUtcpRU f^TcTT fftftXRR ft *sRRT 
R<R|—478 ftt TRO3tToPtO P4 dA ft W4U A 3TRRT \3 4 d SiT <4>7lb dlP 
Iftpr uP 11

2- WW ft WI P ufteftgR/RRR fftpar<3 URefftR
ft 3TRRT URT ftt Rift I XRFUT PipcW 414 f) di RU ftt RIU 8ii<sqf RPlcf? 
25.01.2024 ft 3R4ld RxW RUT t fft-

iH''

c.

1. MTsfi *ft ftftu fftq 73Tdt JU qRR fW RTal UR '3MI<SI UUPt UUlfaM 
U^ftRf PftdW fvRfT ftsfew RT wi PRTftt 11

2. W?f ft UR UR W 37 ftoROpORORTOUO 41 W ftW-478 H?P 0.060 
to ^Pf P wfi w rP rrr t! w ^fer A Tb-R/s^ntofi ftt ^rr xPt
6 I 'RM "ftp HR $ HR SR^tW ppRH STTUeT cfturhlH 
FsRvR SnfbrU P?VT^H ft UR HUT Reid 3TRRcR dJlIU RTHT 9'RlRd 11

3. HRT ft?T HO 478 A RRRlft HUT Wf HRR A RHRpvf 5RR HR fftu 
RUT t FT ftcPH 11.

3R: RTUFJW RTU 3TTW uftxR WJRpt HiPcf
TTcTRR- 1. RTU fftffe/3RTHfAl PHPT HR ftt UfeF I ,

2. ffteTifPwA HRR7 33 UR |
3. RTR/HWI
4. fp3R UR eft ftvT |

^4
a\A 

(wi ;
ARiferdrlftuftY 
^UUhftKRI

m Id Id ft Rciftwi hPTuu fbsfhnTR ft qu xrrt—?ir / 
XXXI-W1U/2022 fftw 20 URUft 2024 ft UR A UjcRTSf ftftr

PqRraiR'Rfft,
uftcftSTcil

- - ■■ #:
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L-H

% / Ro ^ro uWteTd / ly fRW 01.2024Uoliq?

Msfa/’frw 05964-225237 
 E-mail: eepitujs@gmail.com

  gyiaiciet admiral 3ifita<J?n 5£

dniei<aos orc? eieeird, raafkigre .

*

WT H,
RfdT sd^wR
RarRHld |

RUU:- sfael cf^q^YR RfRi<J RRvidd sffRFT R £RT W Reel

arra^e wt R Rrd uw wrh; vrs^Rr RqRfiire, Rtw fWRw R
WI WJT 478 Rt V^OaMlO RR dR $ WT R I

 
HFRU,

 wrri Rwp RrdiRcPTR uRuu RsRtus R qu wit wi/xxxi -RRu/2022 
  RuR? 20, VHC$, 2024 §T7T xJU stfud RfqRdU RrfRRg RRVHeT

STtRtH <8VI<^-f d>f tpq Ws4T ^O^OqUO Rl03do/qU03TR03do/51/55 R'qiR 03.01.2024
 

cbiqfdq Rr Wiki t^STT 1? I Mikl UU H UH HOT. cieilld ^HlWl^ld RfdT RafRlUd R 
 

<sH-RI 'tl'tsqI 478 d qqi Reel SiixjCeld cHR \?nR 3HiMfcvT Wd UR 1? | cRcpq if 
TUUTT <1<sq| 478 3 Rid GiWdeld dUTU dfi RjJ SFTiqfai RiHl^til't Rpfq cR vfT dR 

t I

arnqRu wu-uu
 wRlrl RtUT wn t R? UH WIU, dgR’d uRRTSTS RTcTT RRR'IUd R 7UTT7T 

 HW 478 d $RR'I 3Wd RRT^H fdPii^ gTU UUT RRd SWdRd RfR vTH 3f 
 

Rutu Rr RR srrqRa Rd tI

3RT: W uRupf 31 did Rd Wd Rt Wft 11

uqRd ,

uRrtR 3TWH1T(qo)

Cgwlfo uM)

aiRwR srfRuvRuo) 
   tjeuRh R w xR RuiR RR i

 M fdfeiR Rl et I R <U I HSKU, R^RtHcp Rt STH# dJlRdd ddlR dR&q[ ^qq / XXXI
-fRRj/2022 RdR 20, vfddR, 2024 R W 3 WF RUdR Wf I

5R .

D:\Office letter 2024.doc.x73
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An n X 12_
^^(irakhattd Power Corporation Ltd. 

OFFICK OF THE EXECVTIVE ENGINEER
ELECTRICITY DISTRIBUTION DIVISION
I‘n HORAGARH - 262501
Phone No. 05964-225310

IKIWM •mH im n«»

mm . ftoftow(fto) / vpiowsfto

Wcf? ^TZV^TSf fcfO
E^rafcTzr arftrsTmft stfirzr^rr
Rie^cf
fheftmTg; - 2 6 2 5 0 1

fftO 0|i Op- | 2024

wftra ftnn w ft ft* sffrra tnwR?ra ftiPr^s arfrn jpt tjth

'49<i'Si. (Tg^flci n’fTcftKre. fftrHi ftsftmrg ft; arera trsti- 4?b era ttw 478 a 1925 aft naornoTfro arrft 

anft ftt ft rrsrs Biftjsrft. fftga fftrnn x-fM-sus. Wffrerc gTa am anrafaa T-xm 486/ftofto:wo 

(■no), fftHT3> 01 02.2023 ftt WPT R Wftft fft^OT JRPRI •ar-tPJT W ? RRTFST, cIK'fftef

h'llcTlsie. ftpis ft^l'il'16 A 3JRJH WftfhH m STTOaftte ftg tBlftcI $ 3TRT—HTH f^ftt

’ft aft fftgu Hr^a t i

STFft afr^sa HRcffa ftijd fWlWlftt 1956 ftt fft?R 79 80 ftl 3PJRP Rm ~• T.

xjicra* (fftga ai?n) aft m r m P^aan ft1

cRXad StfcTSl

2.5 mtr H’H V<I 41r^^' &i$*i 1,2 mtr H:-i Hc2pf cflc^.vt cTHpT

2.5 mtr 33 ftroftlO FTJR 2.0 mtr 33 TofttO Rlfft

oHT ♦il’-Koi ft> 33*RRa PlyiRtl aft RTcJ *R fftftt-i 3UxJC<Ai ft> fft'RPI ftff

faga ftrnn gm 3RTnf?rj aara aft an rft # i

/ ftofto^o(fto)ac<ftaw i
qfhffftfft fWetfem aft gmny aa 3na aa> rnmiftt ftg ftftra i

(fftfftR fir? wfe)
3rf£RTRft 3JppJRn

firiHifiia>intftazn. ffteftrnrs aft aw aaafera a-ua> wr/xxxi- ftftw/2022. fftara* 2001
2024 at 3R ft anaa g.ami ftftn I
2_ fftfen stfiian^. W?W 1
3- aw? afWn wnfci. fftga fftma 'sw^. weftgre 1 Ul ....— 

(fWt ftre irafe) 
aRrsinft rPirru
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I £ HtePfli <£ Khlalteh RjjkiPK M| 2£2£11£ P'M Ate i£ telfc^hlteb
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j,ltoR-02 / WHO / 2022
»

”ftn ft,
 ftolfftcRft 

ft torn? i

vffk fttor? 

ffttoto, 062024

tofej
 fton- ftto ton ftrftto toftto ftonnTa stffto ft wr nm ftto

  
tod eBlft toft ft ftft to; wto AftftfW, fvTcTT ft ftftto

ft W toto-478 Eft VTOHo fftft toft ft 7WR ft I

nto,
 

tonnr t fft toft totor to wn-ton/xxxi-fftfftT/2022 
 f^W 20, toRft, 2024 q ton tffcRT tofrtoF toftto fttoto ft toft?F

icb-c||-q q>-40 / 2024 fftw Wft 20, 2024, q ton ^feRT WtoF toto 
ft'tw ft toEftT tonto3ft-ftfftr/2024 ftto-totoft 29, 2024 ER to^ft TTSR 
Eftoft Eft c^qr Epft vft fft tocf ftfft&H fftpfts ftototo tofto ftRF^H 
ft gRT ton ton to?dto tolft toft ft to Wf RRT, vtoftf ’ FReTi ^"d, fftto 
fftfttoT? ft WRT toto-478 EFT toWtoT ft <£fWM ft 'g?!' tolft totoltoT 
totolft <qi fft?H StRT fftw 05.03.2024 ER M^llftf toto to totoF tor toT I 
\3to totofftf toto to Slftolto ER cliSR Filtilft ft to t(4>dl 1? I M'MlRltf toto ft 
toto ft toft ’ft w Eft toto wift 11 3rf: srtoF Eft wrrto rtr er 

 •ey^n?y rpq wto to toft ft srtom. ft fttoftn ft to totor to t1 ftoj 
srtoEF sTRT M£ief ton Eft tiftici'i ft ftorfftn srftoFH b^iert ^AFto Eft 
vilftl srfvT—3<R^toF t? | 
01:— ft tor ton eft ffttor ni’ito Eft- 3j^m qto ng gcntoto' ton, ftftfton
RxR 2002 gft fttosrftognTo^to gHi fftftfftr Hitoi Eft nft 'torr vtht rA—sttetwf

02:- ftftto nn Efrft £ilv5*^ to eft A to EfRrar ton i
   

Q3-— ftg nfjR sfrcftW to 'ftto WH toft ER TTlfftlH 'ton tog |

04:-nto sntore tof 01 artoT to wr ver^’e^r §twt 09 ftto mann 
02 Rft? to W wr wrftoto ™t 4.5 ton er yntom ton ton i 

05'—TRcTTto vto ER 09 toft ft? to toT ftR? ER MiReTFT ton ton WT ft 
yvto srracto Eft wr ^dH 04 sign ft0? ton er mi torr ton ton i 

 
o6._cRznen ’FEB ft to ^tomRT ERB«?Rq ton tom t ft ftto ft ftt3ft^ 

irir nERffftEj?R erncn 4.5 ton ft 02 anft er mfttnn ton ton i
 07’—ftftfeBR toftRR ft WT gTRFF Pftn ftft eFITR ton nto ftftt v]ft ft TRIER

 v_to R cr4 efft to nto tonft Eft wto 3tPwh wtor ft
08: SrrpM ER 5BT to 3jfcI-3TFREFF 11 ftftcT Rd RE ER7.ft^ ERftift <ft 

toJ, JjF fttncB er wt n ft ft to wto w toft §rt torfto 
toft ®
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I9' 'fT'X JJT"? tcWR rrrI M pgWf prP encl wi

W ^cH -|7q w? IR STftStT PRTPT vf TP | 
 10:~ wiMM

 Hplcl PR H W[ Vj4 4i«ihH< PR fMl RiP CRT SrRiR stfMf MPT
"W Ptl • °

ir-RIRfftpJ HWRT &p pp W W WI I
12:-RR eRR WP PR 'MtpPi RtP Wf&cf W'PT RTP fpRFf PgteT PR 3 feRfr

sp’R vcict’i^ci pptsJ pan nri^ru Piwlcicf? M cl vtftt fWr aifep 
fMlT WJI

 13:-W^/PRRH gRT 3TIPPW RR PF f^PT WI f^ ^Ict, MPR
wM rr rM/Mr rMviA* w nnf % wfM p Ft i

i4;-^rgxSiT ^fepcr srMM MrpMtcr eft $ Met stM pf A^tfem  
W 1934 P fdPR 2002 W SnfoshoW&O HTPR 118 P? 3FJPR
Rif <RT gRT tftfaTef fMn RTP I 

   is:— xJgM M Mt MMpRT WW/1R PRotP PTPP? gRT WpRf fr

MM I

3R: dP^PR^W 3JTPcT RNmY^H 1MM"F gRT P-CdlRd MlfcIPP
 fMei' SRJFctd ■RlrfPcT M Fg STgpRTcHPT SHlPfcF PPRT—PR FR 3TRTP P7 

PRH MR RIFT t M MM PR MteFT $ rFWHP RWIT PR  
IRf PPPteTP M 3TFW PRTPT SilcR-W Mil I FlM MRliRd STMrTPR RTgRTT PR 
MtPir rrtiph Rrt pit rp?i fr Ml/ ww irt wMmfjrr fM pt 

 SlPpwn mRT Pnhff PR PTeH Ml Wpr Rldl t Ft PF RRijfcf PPR: Pl pRRT 

rMt ppMti /

gfiMerfM- (oi)Mptp pfeW sMaw Mtm fPRRPt'? pP rtpr ^4i4 i?g PfM i 
(02) Mth TjfpRi gwto Mm RMaw pP rtr pjpfM Pg PfM i 
f03) <PH MeTT MlPM MMFTF M W ^RRlP Mfa I

 
tlt'i1 TR 
xW
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^TfcRl

VI '4 VBJPTpf efroProfcTO, eft?

ftPfftv— o£ /05/25

iftlT ft.
fvt ci i fti97 i Hiftdil 
fftyfapifti

fftRl :- NOC for Development of new Proposed Retail Outlet of M/s.Indian Oil Corporation 
Limited at on NH-309A at Km. 53.00 (1..H.S) At Khasra No-478, in village-Uprada, 
Pargana-Patti-Dasaithal,TellsiL-Gangolihat,Disstt-Pithoragarh (Uttrakhand) site offered by 
Shri Devcndra Singh Khati.

HFPT:-- 3TFPPT WefJ.W/XXXi-ftftH/2022 20.01.2024 TJcf Hell
SiRpJpft RTScP qf&TgH TT5 UvTHlft ftWPT PR RP UO.CE-
RO/UKz'NOC-RT/2024/09 Date-17.04.2025

HETSP

UWdli ftw<f> nft ft <PR ft XTRV JiW PRFfT t fft ftftcT PP
ftt Rpsftq fluiHlft 309V ft> 1J?HT fftftiO 52.900, HPT fftfto 48.900 ft ftcT W ft WTiftp tl 
rnpifftr x«TcT R7 npf vft ftrsft 6 ftto t n sweofttowgo <RfaH % fftfftn ppf 6 ftteft ft 
ftftf fftPift ft, 9 ftftR (ftcT WS sftft ftft 3 ftfev (®§3 ftt 3jft) WTTfftl >L,Wnfft, 
WH tR HcFTT-i if ftt? ftt Hpft PfcFTPT ptf t1 ftWP WW ft TRpfT HHftH xpq
PV pRPI HPT ft HPP ftftj ft 12 tA'feci SjV fftw vIHI t, Rnm- TStcfnt PtXiSFT Teri^Pfteiqtn- 
eftftqpTT, cbPfto eftftqPfT, Uptfa 3tftfti gKT WeT HR PR fftlT ’PIT ft1 vfr Morth ftT ft Rife 4l ft 
3ETSH tl

° Cl _CL  : Cl, - -______ _____ Cs------------- ----- __CL----------Ce _________ __ CL .   1...CL_________ ... CL __:_____Cl ------J ----------- —Cl—----~ D.-~ —CL.------_CL --------------- —CL—------- ------;

aft Rift.-3*551 3Tp!pq.viT-ftT'4)<i fl-ddr tft xP$*l VlvPIlft ftpIeR! ftg'Ufrd eft TTTcR
-<j€Ht4 ftfftn i 

uftftrfft:-guq 3TftPRn, xr^ip Rippjpf, urtuurs, ftroftofto. ftt^i^i ftr pk? xjErnsf ftfftn i 
qftftift:-oifttPf arPPPfn, hto pro crp, eftoftofto, ticgrft ftr wr TjEpnft ftftp I 
yftftlft:- ■W^NcfT srfippPT, W HT0 eftofftofto, ell 51 tire eft ^jft grRj SiPRTT/VR^ft 

ft <FH ft IJEpRaf Rftp I
Uftfeift:—Divisional Retail Sales Head Indian Oil Corporation Limited Dehradtm Officc-25 Nimbuwala, 

Garhi Canlt, Dehradtm ftl \^’o4 uftrf |

aifftvnft) srffttppr.
Hrft ups, efroftofto, 
iftgpns I
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n tr r -m

g( India

Minixtry of Rsad Transport R Hlfh.^ys 
'3r<r~i yn

OfSce of the Chief Enjineer-Regionat Ofncer 
~yF” T’~r^n ->^ 'T5T.

V’ Fbor. The Institution ofEiiebteis {India} Building
crr.TF^f. "ST^^< *$/Hear IS8T, Saharanpur Rwd, 

’■*-•?* yi * <»■ Dehradun . Uttarakhand- 248002
y— Phone (0135) - 2738657

No. CE-R0/UK/NOC’RT/2024/09

To
The Chief Engineer (NH)
Public Works Department,
Yamuna Colony,
Dehradun.

BHARATMALA
RCWHO PHOSPf RITY

K-
Dated: Apr ,2025

SUB.: Access permission to the proposed Retail Outlet of M/s Indian Oil Corporation Limited on NH- 
309A at km.52-53 iCh.52.900. LHS) at Khasara no. 478 in Village: Uprada, Pargana : Patti Dasaithal, 
Tehsil: Gangolihat & District: Pithoragarh in the State of Uttarakhand- Provisional NOC Reg.

Sir,
Please refer to your letter no. 1031/57Ra.Ma.-(U)/2025 dated 12.03.2025 in respect of 

Retail Outlet mentioned in the subject above.

2. The above proposal has been examined in this office in light of Ministry’s guidelines issued 
vide letter no. RW-NH-3303201/2017-S&R (R) dated 26.06.2020 and its amendments. Based on the 
drawings, checklist and associated documents as recommended by the State PWD, the proposal has 
been approved 'In principle’ by the Competent Authority in the Chief Engineer-Regional Office, 
Ministry of Road Transport and Highways, Dehradun. The provisional NOC is being issued to the 
proposal, subject to the following conditions:
(i) The Provisional NOC shall be valid only upon the successful realization of the requisite fee 
to the Central Govt, account.

(ii) The drinking water and toilet facilities shall be provided at the fuel station. Such facilities 
shall be accessible to the public round the clock. In order to inform the public about these, a retro 
reflective display board shall be installed at the buffer strip in-front of fuel station.

(iii) For drainage, RCC slab culvert with minimum span as per “Guidelines for the design of small 
bridges and culverts”. The slab culvert shall be constructed with iron grating of adequate strength 
in the approaches for drainage of surface water. It must be ensured that outfall of above said 
culverts shall be connected to nearest drainage facilities available along/across the road.

(iv) The Architect/Consultant shall ensure the video recordings (before and after completion of 
construction work) of the site and that the work is done as per approved drawings, failing which 
action will be initiated to de-energize the fuel station.

. . The approval is based on the submissions made by the applicant as verified by the State 
PWD The applicant is responsible for the details provided in the application. The Ministry is at 
|ih ‘ to verify the authenticity of the documents at any time. Any misrepresentations, omission or

oression of facts or disclosure of incomplete facts detected at any stage shall lead to 
withdrawal of this approval with cost to the applicant. The Oil Company may construct the access 
tn rhe Drooosed fuel station, as per approved drawings at their own cost within one year of the 
issue of this Provisional NOC. After the construction as per approved drawings and the certification 
h the State PWD that the construction work has been carried out in compliance with the provisions 
approved, the issue of final formal permission including issuance of signed license deed may be 
considered.
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| 3. In case the construction is not done in one year of the issue of this provisional HOC, the 
%ame shall be deemed to be cancelled, unless renewed by the Competent Authority. The concerned 
Wl Company would be allowed to energize the fuel station only after the final approval by the 
Competent Authority.

4. The fresh License deed, in two originals, as per the standard format given in Ministry's 
Circular dated 26.06.2020, drawn on new stamp paper and duly signed by authorized signatory may 
be furnished at the time of issue of final permission.

5. In view of the above, a copy of drawing (layout and drainage plan) as approved is being 
enclosed herewith for taking further necessary action.

Encl: As above

Yours sincerely,

Copy to: 

i/; I 
ffogekh Kumar)

Executive Engineer
For Chief Engineer -Regional Officer

1. The Superintending Engineer, PWD, Haldwani - for information.

2. The Executive Engineer (NH), PWD, Lohaghat - for information.

Dehradun D»visi°nal Office, 25, Nimbuwala, Gari Cantt,
3. -
Dehradun-248003- for necessary action please.

•2-
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fMfcw wt, Wkm i
E-mail: dfophhoragarh@r»diffmalLcom Fax &H 05964- 225234

M ^0/12-1 few, feRH?, fe hM, 30284 101^ I

fe

[MieliltWlxi,
fefera |

fer- sfen stfe feffer fefes fetea aiffW ferr^r fegHT w fea arrays 

rife fe fcR STH cTB<?T VfWld, felT fefer? SRTU 1T0-478
V4O3TlD^fto fet <3TlA 3F<ra *f |

vfe- anwr >ho strs/irKi-Rfe /2022 few 20.0120241

Hfel,
wfer few ns wh sh &<ife$ Wfere wh swzt wfts 

fefe 3FJVTR SWTS ^VRT t R> SFRTTfe tfer W cffe fe ffe xWfe fes fe 
•Qifft nN 5jf*r 11 wr <jf*r $ arreter ciwr 12 feta ti ^tr w fen srra^ere
cPTHi wiA A ^rf TPTPT <A Sfl’lftrf Hel 1? |
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I KPCB

/k . I

vM? n ’ I ;
* i
-•fe 3T^|cbl4) ;

 
J r’ Rr| d i [t| <b1 xt

, I j! I,

' i H' ‘ 
I ;• J ’  

3W ' fefeHcl gKT-W ftfef i b .
  3ira^3 effe vfe fet IFFT WW, c^fteT ’PlWfS, feeff fWW 0 < 

 
VsfW -478 WSfrO^to f^ Wf vFW 3 I •'{ i’ ’

I
i .’: ’

i > I; '.i -.« ;
" 1 ‘ :j  

few cfjpfel fvlcnfewt, fWw? Wn-^/XXXi-fWl/2022ffe 

20 J'.2024 <f>l ^K°T I ^n#rf I Wf gKl ffMtq W^PT fefel 
..■<• ui<i fen Pfer $ 3T'jHR w^n 3$Wf 0 sRpfe wifci
l-Vii; «[Hff tl cK^fe'y $ 3r<3Hcf WHT t 3?t Auto mobile fuel outlet (Only Dispensing)  
dvl/nfy H 3TWife 11 ~ J .

31(1: ‘x-rafet wfei cR Kern we^pt ffefef fe? ni^dT^H 4 

fedlfe 47HT ^rfel I ^T3Hra $fef t1 i ■, ■
xi<-ii4vrfei I '.:C\ ! - •

«Wr WTRTO
 

WW
  3TWF ffefRT wife wfe (^frcTTcf) I

Phone - 05946-2256 i 8 E-mail: ro.haldwani@gmail.com

_L_n 
W^ir
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toWI
ArNN^X^^e £.-l^

/ _—..

W 4
fvIHT 3dW$
sms fttonsi

/^otoftolMo/^OftfO/W/2023-24 2?S [o 2 [2o2^.
to iffto 3WT qfiqf^l’T to^g, feftvRcI sffto to^T gW W f^cT SilxiC^C 

wfr sito fM tw wrer, tofa ¥fr?te, to fete $ wir-478
gfr ytoowo to snto wg #i

ton,
spm <pto (to si fto&to wifen ftow wn-gw/xxxi - 

to/ 2022. fte 20 vFte, 2024, tocTO H fto 16.022024 eft HTO t^IT, 3H
wntonss^towicraft wth $ w srwt w t fe wrgwwnr, sfto sto 
tote tots, tetoei onto. to^r $ m wzn-^o^too ^cto/^oonxoto/si /55, 
Rdjcb 03.012024 ft fiRT R^ci 3liCCcld ePll4 vTH STH ’^Rfiil, Ue^Ici ft1 I'M) BIC, fuiclI 
ftsfRFT? ft 73W 1-478 H <J5T Wl R>i|[ W g (Pfl SMIMlcd 5HPI PS ftte fftft Unft
ton to w 11 wto wi sht tosi*i tog«to sri fto 28.022024 sft wfto 
■nsm ft ffOffalti 5ft <te ftp <ft mftnft n n:<H to nnn, ftosft tomi strait ^ToPh 
SR 3TRW ?g to $ STI ? I
tow-

1. toapiwni

ftg________ /"»gtof^)toD/^fio/Wf/^20_23-24/^5toto J
sfafeft tofefaa ^ww1 to:-

1. toftto ft tors 1
2. ftto, <ft toft toiled, 1

toRTvI )

CM
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wrJD
  ®ffifc MW) «ta M« * ^i^rXr/'X  

2022 te 20 2024, Ht ^Wl 3 fW 1^02^O24 < ' ,__ v
 

WIT t fr WW^, 3Wi
W-W WW^AW, RW 03.01.2024 <£ W |

UH W, rAA ‘Pllte, ta fWl? «■ 478 r< -ft
wrfhi wr t* Ma nA srg^r ft^n w 11 - *  

 SH^Wixt (JRT ft^W 28.02.2024 ¥t cb(4<l41 WIT 3? JTfcTftfo 4t ^01 ^1

WH W, ftwft ifrtk ^fe^T $ 3HW RH4?[ &-

fblfe-      fftn SiHdAe faw Wlft’d W H’TThW, W^ fWHH<? JH,
  w^W-^Fth Rex wt iR •i-i^ie 3 03 Wto At tr w wwr 3 4<iAd 

fW ’FIT i I MWlftd RIH Hc7 HPf A At 3TH fem 11 Wfatf Wf
 

’jHT’T <f>I HFT t feA f ft 4>CH «F? XJcR W ft^Rld ftw WT t1 MRillftd RIH A 
 

xjtf'i-^ At 3fh Sifq'ixtft W OftlX Acf ft€FT 11 RIH A HW—fttw At Aft, RIcT A
3^ W frl & cflHT WT f\W f | RIR $

 3{R TFF thief HT’f W WA ’RpTeR ftHRT cRT W ftw f1 RIH A 
« 3fR. W ?l W 3Mi M, rf  

  f” w onftw 11 w<U te Ttete-5=ffirt >ta <CT wta, 70°-™° 2,
 

   MHT RWI5 A W WIT--478 A 3RPfu SHUT t Herr Wto 77™^ ' /. • ? ? lidr^
HPf) *R fAMcY 51 W 55 A W f I wnftpr mmr WlFT

TOW TOV-lto Si * 20 *« w $ A '

 

  s* ■» - ■■'ra'”*’";-ii;'t

"' " • “ ■RS" 54x* ,•«w «*•».,«,
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Main Central Thrust^ W 11

 
 ~‘< wiRd W W ftWT W3efT $

3 3Rnfn I960 $ W (^K w
  sielckK) W vfFW W HTW5-WPT M ,17?^?

WI W VT qn cFPFI fa? w 3W^T 11 WI J tW^I JS H,
 w ^cern <$ v£ £ tef f^t swtt 3 Rehh

g1 Wt R' W WI cf) Pl4><±c|af H tMcf "S’tqfeR ^PTt 3? -3TWH slid $)dl t? fcfr 'FFJJf 
 ^rR^^3fR7RT^T deleft WR S^fcl W RT eft Wft

W<R <MldvilS<5 IRRfcT <ft tlSSft STtrf^Gd tl Wf VR f&RT WeSlft eft R^R eft jft?jT 110°-290° 
t1 w ’R trf i hW I w ♦$ Rw w? 20° 11 w w wr $ fftcpR«rft gftr if 

Wlft <PT STR 20-30° TT4T SRlft feR W? 160° 11 wRd WT ft fftpeddf ftd ftt
-g Itj w Rffl # RWrt m ftft^T ftft ftt fftftr Rftir w t w witRr

W vH fMftf f^JT W 11 WlRd W w wft frWdft &r

w v< ?$-
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3. fato tot fatot to Wr cFt WJ IR fatot ^t W toff f^ff to fcto W
ye* 3 W to tot 3Wft toft w to ffto to 3ffgitot to Wff 7t ?t to I

4. 0lwi^ H3rft 35T Prnfvf cJHcfHT PY f^3T ufl$, OfteT^ 3ft

to to ton to tot epi tor xtor to jg tofto wto w wto
TTW^T to to to1

5. fftoto wr w to to to vw wr $ jtow |g wr rtr w w totor

fto vw too ^fetor $ srftof to sfw uTct w v w°t

^ra W OTW to? to RT Weff 11
6. rrt, ito to srto tori to # Ito 11 onr: ftto wf $ 

to $ wv 3r to tor tot

7. W to to to wtol W 4752/to-Wf^03JT0-4-4 (L.U.C.)/2004, 1
HW? 2004 JRff WOO WFf $ gW WT toto <t> WW # Wfffto "WT Pffto O 
tow toto/ftow-2011 (toto 2015)" w toto ^iwtoto h tot to ftoto 
tow it to to to i

ftoto
srt: wto spto $ ^tor stwh eft w # it wto w wto tow

2^ „_________ x   rs ..£■...„ ■ k._-...■ « \ .« ~
-». . »-!•*» I • I “I > I * "1 It T

to^3? ft fto snto to totoi^ wj^- tor tor 11 to totot tow w wtow 
^nft wr 3fjwi to tor wr into 3Hitor wr wr wr; it ftow wtt tow 
w wr ft wwr wr to tot ■’frto '$ fetor ft ftoto toftoftot eft ftoj fftotot tow 
to wto tot i
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TOWT
Government of India

Ministry of Commerce & Industry
WT IJWT 4^16*1

Petroleum & Explosives Safety Organisation (PESO) 
42/1 , WT spR,, W

248006 
42/1 , Indira Nagar,
Near Asian School,
Dehradun - 248006

Annicxu^e £-13

E-mail: cedehradun@explosives.gov.in
Phone/Fax No: 0135-2769780

WIT/No.: P/CD/UC/14/1455 (P628279) few/Dated : 30/06/2025

/To,
M/s. INDIAN OIL CORPORATION LIMITED,
INDIAN OIL CORPORATION LIMITED ,
25 NIMBUWALA GARHI CANTT DEHRADUN,
25 NIMBUWALA GARHI CANTT DEHRADUN,
Dehradun,
Taluka: Dehradun,
District: DEHRADUN,
State: Uttarakhand
PIN: 248003

feiq Khasra No, 478, VILL UPRADA, BETWEEN KM STONE NO. 51 & 55 ON NH-309A (PANAR - GANGOLIHAAT 
/Sub : - BERINAG MARG), Uprada, Pithoragarh, Taluka: Pithoragarh, District: PITHORAGARH, State: 

Uttarakhand, PIN: 262501 4 4clfci<W $4 A,B Retail Outlet I
Petroleum Class A,B Retail Outlet at Khasra No, 478, VILL UPRADA, BETWEEN KM STONE NO. 51 & 55 ON 
NH-309A (PANAR - GANGOLIHAAT - BERINAG MARG), Uprada, Pithoragarh, Taluka: Pithoragarh, District: 
PITHORAGARH, State: Uttarakhand, PIN: 262501

prefer
/Sir(s),

OIN2026142 fefe 30/06/2025 <PT I
Please refer to your letter No. OIN2026142 dated 30/06/2025

fefe w 4 Ayfctf^ct QdWm cRtt 3? ffe ifefen few, 2002 ortfe
- XIV 3 fe^xT W few 31/12/2031 W ^T WIT P/CD/UC/14/1455 (P628279) felfe 30/06/2025 feft vfT

I
Licence No. P/CD/UC/14/1455 (P628279) dated 30/06/2025 granted in Form XIV under the Petroleum Rules,
2002 and valid till 31/12/2031 for the storage of the following kind and quantities of Petroleum at the subject petrol 
pump is forwarded herewith.

<%--%> <%—%><%—%>

tJ’dllcNH Rd<0| /Description of Petroleum fecMcRl $ 3T^RT OTcTT 
/Quantity licenced in KL

https.//bnline.pesa.gov.in/PublicDomain/DocStatusLetter.aspx?docno=1OZ2%2fQqarnigxEgRqqDZx5w%3d%3d&Rule=TzSNKUtR%2bmOemC28EiR... 1/2
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"71
ClclftftW /Petroleum Class A in bulk 20.00 KL

Petroleum Class A, otherwise than in bulk NIL
QdlRfcH /Petroleum Class B in bulk 40.00 KL

Petroleum Class B, otherwise than in bulk NIL
Petroleum Class C in bulk NIL
Petroleum Class (^otherwise than in bulk NIL

ftTTdT /Total Capacity 60.00 KL

cpwf^W2002^> WrWWffaH 148 V[B^I~cp£]fTf WW3Fpf$[^7 
d<JcHU| tiJ-l'kl Rf 4wiI kft“dlffe TT ^4 to Controller of Explosives, Dehradun, so as to
reach his 1 Please follow the procedure strictly as laid down in rule 148 of the Petroleum Rules, 2002
and submit complete documents for the Renewal of the licence to Controller of Explosives, Dehradun, so as to reach 
his office on or before the date on which Licence expires.

3FJWT/ SfjqfcT 3pq 3 3fRRW WW cIT<[3R( fWft 3 t I This
approval/permission, however, does not absolve from obtaining necessary permission/clearance from other authorities or 
under other statutes as applicable.

Mb41 d /Yours faithfully,

((<51. Ql’u^) 
(Dr. G. K. PANDEY))

Dy. Chief Controller of Explosives

For Controller of Explosives 
^TI^T/Dehradun

Copy forwarded to
1. The District Magistrate, PITHORAGARH(Uttarakhand) with reference to his NOC No P/UC/PIT/NA/3(N10080) Dated 
28/05/2025

For Controller of Explosives
Dehradun

fclir http://peso.gov.in 4tS)
(For more information regarding status,fees and other details please visit our website: http://peso.gov.in)

Note:-This is system generated document does not require physical signature.

Disclaimer : This page gives the latest action taken by this organization on your application. This page is made 
available for the information of concerned applicant/licensee only. All efforts have been made to secure this 
information. However, PESO will not be responsible for any misuse of the information by unauthorized persons 
including the hackers.

httpsi//online.peso,govJn/Pubh:cDomain/DocStatusLetier.3spx?doc^o=10Z2%2fQqarmgxEgRqqDZx5w%3d%3d&Rijle=TzSNKUtR%2bmOemC28EiR... 2/2 
/
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NO Objection Certificate An m £XU £-2-
(See Rule 144) —----------——------------

With reference to the Application No. DON DO/NRO/51 & 55 Dated 03-01- 
ubmitted by Divisional Retail Saled Head,Indian Oil Corporation Ltd2024 submitted by Divisional Retail Saled Head,Indian Oil Corporation Ltd 

Dehradun divisional office: 25 Nimbuwala, Garhi Cantt Dehradun, Uttarakhand and 
in Pursuance of rule 144 of the Petroleum Rules, 2002 there is no objection for 
granting licence under the Petroleum Rules, 2002 to Indian Oil Corporation Limited. 
Dehradun for Storage of Petroleum products in their premises at Khasra No. 478, 
Village Uprada, Tehsil Gangolihat, District-Pithoragarh, State-Uttarakhand as shown 
in the site plan duly endorsed and enclosed herewith.

(1) The following particulars have been considered while issuing this No Objection 
Certificate, that-

(a) possession of the site by the applicant is lawful and authorisation from land owner 
or lease holder for developing premises under these rules for storage of petroleum
products;

(b) interest of public, specially the facilities like schools, hospitals or proximity to places 
of public assembly and the mitigation measures, if any, is provided;

(c) traffic density and impact on traffic;
(d) conformity of proposal to the local or area development planning.
(e) accessibility of the site to fire tenders in case of emergency and preparedness of fire 

services for combating the emergencies;
(f) genuineness of purpose;
(g) any other matter pertinent to public safety.

(Vinod Goswami)
District Magistrate

Pithoragarh

740-00^0)00^ 2025-262025-26 ,2025

Pfctfcifa. fMMWtf 7t 3WI TO fcf> ftTHPT gRT fuH tffrtWT/3170 3R0H 3F»qfof IMtf 
1050 vIH M TOpI '30 Mt t. \H35I 33? 7 STjqTcH 3RT0 gTCT

w f0>0 3TFI < gvn frwpro <pt

1. favTccR fMw M ^err Mm (Wr) 42/1 mr? fMre vfMn 7-^ei.
■^41

2. gicRi (Mwra 1
3. nq DrailMbM, 1
4. fuIHT ^[0 I

5. MMriI 3’tMot, ^ra w»g ihftolWo. Mgrare 1
6. 535? StPHSPH fisfMra. 1
7. -fefMHer fMei wrr M. ifMn sthm <i»r0x?h Wto M fMrr fM

fwni srt tuPf Mh wrffo fMfu fcM nnn M 0^10 wjn 30
Mt, 33 w 1
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wfei' ch 'PiWteie, ch shr, jpO^id

q^OR 404/12-1 f^W, q^Wgld, 26/02/2024

/qi <

w4W wf^RPFft,

fttel’Nl<lq» cFT WPT

fWW I

f^w- Urgent concerns regarding petrol pump construction and noc. 
RR4- 3W5T 4217/12-1 14 2024 I

q/tW,

WWT T5F pfR *T stf/q/t gw/sw /T q?fq qw41

■Rftl 3WTigW qwfsiel ^diq qWHFf 3 3TT^03TT0/W40 sTRT

q^iRd q/w w fW wcrr q?r -nq qfa 3 w ti f^wr
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3T5HFT-03
W. //S’/X-3-24/05(ll)/2022

tori<U- | f to, 2024 

too

7/
AwNPXuto

 (w to nto tora eh? n T^arc stoton.

^RW ton. 2002 tTRI-21 23 oto
  

j U4PT ton %vT ft xJKR qft^T WPR cR 3FTHTT—03 SKT fMfl 

^^-3688/14-3-277/76^0 cTORU7, f^W 16.09.1991 to ^WT tot 

•^^TeTTWT Wrfft (J) ^eft gft Ppnto f^rft unft gq tofto 37?ft f:-
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snuno F^T WT WHF3 FIB ■gST <5T _4HtMlcl4> 3W
i- qfttofe/to/tovT, to
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2— <413 d / W/ fftWH / *WF/ FM* / 
Mvtltol
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3-
^-.... ■ ■ ... .....  ■ - " * ■ -.. -.. -... 1 • -
3>d Pinus wallichiana
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5- <^34N Cedrus deodara
/"=o— 41vit >Hid Pterocarpus marsupium
7— gto Rhododendron spp.
8- ton Dalbergia sissoo
9— kiPll’T Tectona grandis
TO- Ougeinia oojeinensis

11- tild Shorea robusta

12- tft? Pinus roxburghii
« ? ^ar n toto

i3- ;3{<aftd Juglans regia

14- :qn (toft, Odftt, tot PbX-H <ft) Mangifera indica

15- <4)to Litchi shinensis

\3cJvf jrfcrfft<T WTfftftt eft torftof toftvPTcI <^Rd 3T 3Jc^Ro ijfft tr- f^-
3F^ wtoto to toftfton m wto 7t w wi into 11

 
2-tffcrffe nvilfM 3 ^Sf, to no 31 ftolW, 2028 H35 3NW4 "a7:7? 32JT—Cj 

w Ft ut xj?sr vft Ft nT ntoi in wtoi <ft fto <sa<i \JcM~i <n? vft ft ?  
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sun eft to 3tnv tof^ intow, srjHtiFi, nftow /ft wr tor to fr tofB
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WT 
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(lil) Commercial Building Wl) means a building or part of a
building, which is used as shop, and/or market for display and sale of merchandise either 
wholesale or retail, building used for transaction of business or the keeping of accounts, 
records for similar purpose; professional service facilities, corporate offices, software 
services, offices of commercial undertakings and companies. Habitat Centre petrol pump, 

restaurant, lodge. Stand Alone Private Hostel, guest house, hotel, resort, cinema, 
theatre, multiplex, mall, wedding point, banquet hall, bank, gymnasium. Storage and 
service facilities incidental to the sale of merchandise and located in the same building 
shall be included under this.group, except where exempted. And any other use which in 
the opinion of sanctioning authority is of similar nature as mentioned in the above 
activities.

  Commercial Building $ 4 3R $ WT teite TOR TOW TO

tef SMI !7
 (IV) Office Building (TOlte? Wf) TO> TO? W TOT WT TOT TOlj W UtHT 

vft tet siftero, w, toto uter to> wrote TOirof * ^tottot w toto sterot
3TJTOR> $ te w ?t I 

(V) Industrial Building (sHPlTO w) TO> wfa TO? TOTOT TOT WT TOT TO? HITO TOT WHT
roWte gft frR ifit TOR UTTOTO TOT rote te wft ?t, rotero te ?f TOT TOH 
(tete) te te?fi 

 (VI) Storage Building, (WiR W) TOt wfh te TOT TOT TOTOT TO> TO? TOTO rofteffi te
TOt gror: tor $ Ttero tot tou?kwi rote 4 te ?f, wsrote; te?RRT,  
(Freight) M $lfte tei, tel TOTOfI, M TOWTOR H 3IK 3W, 3ilft |

(VII) Hazardous Building (TOSTO TOl) TO> TOTOT TOT TOT TOT TO> TO? TOT roftelTT ?W
Rl'1’) Rr^lte TOT teTOTO Rite TOT vWTO TOT tuiSul, f^MTOT, TOTOT TOT TOT
(JTt^FT) TO TOl4 5taT TO TOl TOTO^TO TOTOT^T TO TO TOWftvT TOT TO ftete te 
TOTOT ?t TO TOt 3Wte TOtTtfte. WO TO WTOTO SIR, telTO ?t TO 3TOTO TOTO TOTORt
WTOfte Wf W WTO. TOT fcf ?M St, fcwteTO TO TORtfte te te

 
tet ?'t to tor to> tetero ftTOT te to^ ute Rnrotft to fterot mRuih totot ter 

 
TOTORf BTc'tet TOll Rhtlfufcl ?f TOUT ?t 3TR teR TOTTORI wlei’1 teTOT TOW ?t TOlft ?T,
$ w ftcfTOT TO TOTOH (yiWl) TO> fev ITgTOT f^TO TOTO UT|

#258 ^T te te TOt ft> TOTOU tel W ^TOT $ lW te TO^f TOTO &TO $ HTOTf
200 $0 $ fHt WR TO TOgfet W fete TOTO^ 12 $0 3®TO < TOT te°T

# 2.59 TOfeu tetete tef FAR TOWte te <f> te TOTO W SlWTOT te tel
TO> TOfe TOtif feWT TOTOfW TOW t Ut TOTO $ TOtet fei |

# 260 High Rise Building Zone- wte te? TOTTORI 3 fete H Sfe WT 30 ^0 $ 3lte
TOW 'TORT TOT few fell TORfeT cjft High Rise Building TOl feff TOT te I

   
tefe/ fete- site wfa few toiStor, te tero fc? to H te tot fWr te
Rjfte “High Rise Building” TOftw ftTO TOT WTO WT ftTOTH UlftTOTO WU TO
mWU TOkR TOTO1 *1 tU STO TOT ram TTOWT TOIW I

e. ws-m »tww iJWWftH i. ■arts wwm few o«2^o‘s w j 

# ft^-2. 58 i 2.64 wn ®W-3 gfW SRI |
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PUSHKAR SINGH KHATI

Article 4 Affidavit

NA

0
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PUSHKAR SINGH KHATI

NA

PUSHKAR SINGH KHATI

10
(Ten only)

H73

SUtutcry Alert: - .

’ SKSaiBSsstffiKC' «;i;
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MRH W

HR- WgE'
Telegram: ‘EXPLOSIVES*,
Website ; ht^.?7pw?.gov.in
Email: ■

GOVERNMENT OF INDIA

^HIW/ Telephone: 0712-2510248 

$FRT/FAX: 2510577

 am Rf-Lu*’ trct wish
Petroleum and Explosives Safety Organisation

qiT% 
“R^T & <#MW &

<j11Q 5®i^i HIST

(q^ RTH - R^kch f^WT)

All communications intended tor 
this Office should be addmwd to the 
‘Chief Controller of Explosives' and 
NOT to him by name.

(Formerly- Department of Explosives)

“V-S?w 11, vram FET, Wl4 4>|iiW Mf)4N, 
“A” Block, 5lh Floor, CGO Complex,

£fiWt i^FTT, 5WJT - 440 006 (H?H)
Seminary Hills. Nagpur- 440006

/No. C.Vni(3)125/Circular/Petroleuin

f^TT^/ dated 09/09/2024

CIRC U LA R

Sub: Additional safety measures for setting up of new petroleum service 
station - reg.

As per CPCB guidelines dated 07.01.2020 for setting up of new petrol pumps, 
new retail outlets shall not be located within the radial distance of 50 meters (from fill 
point/ dispensing units/ vent pipe whichever is nearest) from schools, hospitals (10 
beds and above) and residential area designated as per local laws. In case of 
constraints in providing 50 meters distance, the retail outlet shall implement additional 
safety measures as prescribed by PESO. In no case the distance between new retail 
outlet from school, hospitals (10 beds and above) and residential area designated as 
per local laws shall be less than 30 meters.

In view of the Directions of CPCB, the following additional safety measures 
shall be complied for setting up new petroleum service stations near residential areas, 
hospitals (10 beds and above) and schools within 30-50 meter radius.

1. The proposed petroleum service station shall be provided with minimum 2 
meters high RCC/solid brick masonry boundary wall of 230 mm thick on the 
sides of proposed petroleum retail outlet facing the school, hospital (10 beds & 
above) and residential area designated as per Local Laws.

2. All underground tanks shall be in concrete pit in the proposed petroleum 
service station.

3. The tanker unloading platform shall preferably be located opposite to the side 
of the petroleum service station facing the school/residential areahospitals (10 
beds and above).

4. No Refuller loading or parking arrangement shall be allowed in the proposed 
petroleum service station.

1 | P a g e
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£5
These additional safety measures are approved by DPIIT vide Explosives 

Section OM No. P-13033/100/2024-EXPLOSIVE dated 7th August 2024 (copy 
enclosed).

Encl : As above

(P.Kiimar)
Chief Controller of Explosi ves

Yours f^itlifully.

To
All Stake holders for Petroleum Service Stations.

Copy to:

1. Explosives Section DPIIT: w.r.t. Explosives Section OM No. P-13033/100/2024- 
EXPLOSIVE dated 7th August 2024.

2. All PESO Circle /Sub-Circle offices.
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR. JUSTICE BECHU KURIAN THOMAS

THURSDAY, THE 4th DAY OF JANUARY 2024 / 14TH POUSHA, 1945

WP(C) NO, 11578 OF 2022

PETITIONER:

KALESHKUMAR.K.K. ,
AGED 45 YEARS, S/O.KUNJUPILLAI,
KURICHIKKATTIL VEEDU,
EAST KALLADA P.O.,
KOLLAM DISTRICT, PIN-691 502.

BY ADVS.
SRI.R.LAKSHMI NARAYAN
SRI.ABDUL SALIM M.
SRI. GOVINDASWAMY T C
SMT.RENUKA M.R.
SMT.NISHITHA BALACHANDRAN
SRI.SUDHIR KUMAR B.(K/1098/2018)

RESPONDENTS:

1 THE STATE OF KERALA,
REPRESENTED BY ITS SECRETARY,
REVENUE DEPARTMENT,
GOVERNMENT SECRETARIAT,
THIRUVANANTHAPURAM, PIN-695 001.

2 THE DISTRICT COLLECTOR,
COLLECTORATE,
KOLLAM DISTRICT, PIN-691 013.

3 THE ADDITIONAL DISTRICT MAGISTRATE, 
COLLECTORATE,
KOLLAM DISTRICT, PIN-691 013.

4 THE DISTRICT TOWN PALNNER,
MUNICIPAL BUILDING, CHINNAKKADA, 
KOLLAM, PIN-691 001.

5 ENVIRONMENTAL ENGINEER,
KERALA STATE POLLUTION CONTROL BOARD,
DISTRICT OFFICE,
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W.P.(C) Nos. 11578/22 & 13522/23
-:2:-

KOLLAM, PIN-691 001.

6 THE REGIONAL OFFICER,
NATIONAL HIGHWAYS AUTHORITY OF INDIA,
TC 86/1036-1, AIRILY ARCADE,
S.N.X.R.A-9, PETTAH P.O.,
THIRUVANANTHAPURAM, PIN-695 024.

7 EXECUTIVE ENGINEER,
NATIONAL HIGHWAYS, BEECH ROAD,
KOLLAM, PIN-673 307.

8 EAST KALLADA GRAMA PANCHAYATH,
REPRESENTED BY ITS SECRETARY,
EAST KALLADA P.O.,
KOLLAM DISTRICT, PIN-691 502.

9 SECRETARY,
EAST KALLADA GRAMA PANCHAYATH,
EAST KALLADA P.O.,
KOLLAM DISTRICT, PIN-691 502.

10 SMT . PRASANNAKUMARI,
AGED 45 YEARS, W/O.CASTRO XAVIER,
SANTHOSH NIVAS, TWO ROAD JUNCTION,
EAST KALLADA P.O.,
KOLLAM DISTRICT, PIN-691 502.

11 BHARAT PETROLEUM CORPORATION LTD.,
REPRESENTED BY ITS CHIEF REGIONAL MANAGER,
ERNAKULAM TERRITORY,
IRIMPANAM INSTALLATION,
IRIMPANAM, KOCHI-682 309.

*12 SECRETARY
WATER & AIR APPELLATE AUTHORITY
R2 SECTION, 4TH FLOOR,
KSRTC BUS TERMINAL, THAMPANOOR
THIRUVANANTHAPURAM, PIN - 695001

* (ADDL. R12 IS IMPLEADED AS PER ORDER DATED
10/01/2023 IN I.A. NO.2/2022 IN W.P.(C) 
No.11578/2022)

BY ADVS.
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W.P.(C) Nos. 11578/22 & 13522/23

THIS

SMT.K. AMMINIKUTTY, SR. GOVT. PLEADER
SRI.K.P.SATHEESAN (SR.)
SHRI.VINOY VARGHESE KALLUMOOTTILL, SC, EAST
KALLADA GRAMA PANCHAYAT
SRI.T.NAVEEN, SC
SRI.C.HARIKUMAR
SRI.M.GOPIKRISHNAN NAMBIAR
SRI.K.JOHN MATHAI
SRI.JOSON MANAVALAN
SRI.KURYAN THOMAS
SRI.PAULOSE C. ABRAHAM
SRI.RAJA KANNAN
SRI.P.MOHANDAS (ERNAKULAM)
SRI.K.SUDHINKUMAR
SRI.S.K.ADHITHYAN
SRI.SABU PULLAN
SRI.GOKUL D. SUDHAKARAN
SMT. SANDRA SUNNY
SRI.ARUN KUMAR M.A
SMT.NAYANPALLY RAMOLA

WRIT PETITION (CIVIL) HAVING COME UP FOR

ADMISSION ON 22.12.2023, ALONG WITH WP(C)NO.13522/2023, THE 

COURT ON 04.01.2024 DELIVERED THE FOLLOWING:
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W.P.(C) Nos. 11578/22 & 13522/23

IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR. JUSTICE BECHU KURIAN THOMAS

THURSDAY, THE 4th DAY OF JANUARY 2024 / 14TH POUSHA, 1945

WP(C) NO. 13522 OF 2023

PETITIONERS:

1 LIMA MOLE,
AGED 32 YEARS, W/O. ANILKUMAR,
CHRIST VILLA,
ONAMBALAM, TWO ROAD,
EAST KALLADA PO,
KOLLAM DISTRICT, PIN - 691502

2 ANILKUMAR,
AGED 47 YEARS
CHRIST VILLA,
ONAMBALAM, TWO ROAD,
EAST KALLADA PO,
KOLLAM DISTRICT, PIN - 691502

3 STANCY BABU,
AGED 67 YEARS, W/O BABU,
ANEESH NIVAS,
ONAMBALAM, TWO ROAD,
EAST KALLADA PO,
KOLLAM DISTRICT, PIN - 691502

SRI.R.LAKSHMI NARAYAN
BY ADV ABDUL SALIM M.

RESPONDENTS:

1 THE STATE OF KERALA,
REPRESENTED BY ITS SECRETARY, 
REVENUE DEPARTMENT,
GOVERNMENT SECRETARIAT,
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W.P.(C) Nos. 11578/22 & 13522/23
-:5:-

THIRUVANANTHAPURAM, PIN - 695001

2 THE DISTRICT COLLECTOR,
COLLECTORATE,
KOLLAM DISTRICT, PIN - 691013

3 THE ADDITIONAL DISTRICT MAGISTRATE,
COLLECTORATE,
KOLLAM DISTRICT, PIN - 691013

4 THE DISTRICT TOWN PLANNER,
MUNICIPAL BUILDING, CHINNAKKADA,
KOLLAM, PIN - 691001

5 EAST KALLADA GRAMA PANCHAYATH,
REPRESENTED BY ITS SECRETARY,
EAST KALLADA P.O,
KOLLAM DISTRICT, PIN - 691502

6 SECRETARY,
EAST KALLADA GRAMA PANCHAYATH,
EAST KALLADA P.O,
KOLLAM DISTRICT, PIN - 691502

7 SMT. PRASANNAKUMARI,
AGED 45 YEARS, W/O CASTRO XAVIER,
SANTHOSH NIVAS,
TWO ROAD JUNCTION, EAST KALLADA PO,
KOLLAM DISTRICT, PIN - 691502

*8 BHARAT PETROLEUM CORPORATION LTD.
REPRESENTED BY ITS CHIEF REGIONAL MANAGER,
ERNAKULAM TERRITORY,
IRIMPANAM INSTALLATION
IRIMPANAM, KOCHI -682309.

*9 CENTRAL POLLUTION CONTROL BOARD,
SOUTH ZONAL OFFICE, NISARGA BHAVAN,
A BLOCK, 1ST AND IIND FLOORS,
THIMMAIAH ROAD, 7TH D CROSS,
SHIVA NAGAR, BANGALORE-560010

* (ADDL. R8 AND R9 ARE IMPLEADED AS PER ORDER 
DATED 21.06.2023 IN I.A. NO. 3/2023 IN WP (C) 
13522/2023.
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W.P.(C) Nos. 11578/22 & 13522/23
-:6:-

BY ADVS.
SMT.K.AMMINIKUTTY, SR. GOVT. PLEADER
SRI.M.R.SASITH
SRI. C. HARIKUMAR
SRI.ABDUL SALIM M.
SMT. SANDRA SUNNY
SRI.ARUN KUMAR M.A
SMT. FARAH JYOTHI PRADEEP
SRI. GOPIKRISHNAN NAMBIAR M
SRI.K. JOHN MATHAI
SRI. JOSON MANAVALAN
SRI.KURYAN THOMAS
SRI.PAULOSE C. ABRAHAM
SRI.RAJA KANNAN
SMT. NAYANPALLY RAMOLA

THIS WRIT PETITION (CIVIL) HAVING BEEN FINALLY HEARD

ON 22.12.2023, ALONG WITH WP (C) NO. 11578/2022, THE COURT ON 

04.01.2024 DELIVERED THE FOLLOWING:
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BECHU KURIAN THOMAS, J.

W.P.(C) Nos. 11578 of 2022 
& 

13522 of 2023

Dated this the 4th day of January, 2024

JUDGMENT

These writ petitions, filed by different persons, challenge 

the permission granted to establish a petroleum retail outlet. 

Since the challenge is against the grant of permission to the 

same person, the writ petitions were heard together and are 

being disposed of by this common judgment.

2. The Bharat Petroleum Corporation Limited granted a 

letter of intent to Smt. Prasannakumari (hereafter referred to as 

'the licensee') to open a petroleum retail outlet in an extent of 

16.70 Ares in Re-Sy No.517/4 in Block No.VII of East Kallada 

Village, Kollam District. A consent to establish the outlet was 

obtained from the Pollution Control Board apart from a No 

Objection Certificate from the District Administration. Those two
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permissions produced as Ext.P7 and Ext.P12, are challenged in 

W.P.(C) No.11578 of 2022. The licensee has also obtained 

approval of the site and a building permit for construction of a 

building, which are produced as Ext.P2 and Ext.P3 and are 

challenged in W.P.(C) No.13522 of 2023. Petitioners have also 

sought for a direction not to permit the licensee to proceed with 

the construction of the retail outlet or to open the same without 

all permissions or licences.

3. The Additional District Magistrate had issued Ext.P12 

NOC for granting licence under the Petroleum Rules for the 

storage of petroleum products at the site. One of the conditions 

stipulated therein refers to a consent to be obtained from the 

Environmental Engineer of the Pollution Control Board. Ext.P7 in 

W.P.(C) No.11578 of 2022 is the consent to establish the 

petroleum retail outlet. The NOC and the consent issued are 

challenged on the ground that the distance limit from the nearby 

residences was not considered by the said authorities. Petitioners 

allege that there are at least nine residential houses situated 

within a distance of 30 metres, and therefore, the requirement of 

a minimum distance of 30 metres between the retail outlet and
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nearby residences is not satisfied. The sanctioned plan, the site 

approval and the building permit are also questioned on the 

grounds that the proposed retail outlet of the licensee does not 

satisfy the distance criteria specified by the Central Pollution 

Control Board as well as the Kerala State Pollution Control Board.

4. In the counter affidavit filed by the seventh respondent, 

it was stated that, pursuant to the letter of intent issued by BPCL 

on 07.03.2019, the licensee obtained a permit for construction of 

the building after getting sanction for the layout from the Chief 

Town Planner on 21.11.2019 and NOC from the Additional 

District Magistrate on 19.01.2022, apart from the consent to 

establish on 07.02.2020. It was also stated that all requirements 

of setback under the Building Rules are satisfied and that the 

guidelines of the Central Pollution Control Board are 

misconstrued with ulterior motives. It is also pleaded in the 

counter affidavit that after filing the writ petitions when an 

interim order was not obtained, writ petitioners 1 and 3 filed 

O.S. No.483 of 2023 before the Munsiff Court, Kollam seeking 

injunction against the functioning of the petroleum retail outlet 

by the seventh respondent and also to cancel the NOC. By an 
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order dated 05.06.2023, the Munsiff Court issued a temporary 

injunction restraining further construction on the property. 

However, consequent to the seventh respondent entering 

appearance in the suit, by order dated 24.08.2023, the 

injunction petition was dismissed after finding that the plaintiffs 

had not made out a prima facie case.

5. The eighth respondent also filed a counter affidavit in 

W.P.(C) No.13522 of 2023, pleading that the licensee has 

satisfied all the statutory requirements and that Sri.Kailesh 

Kumar, the writ petitioner is the staff of another retail outlet, 

who is a competitor to the seventh respondent.

6. I have heard Sri. Lakshmi Narayan, the learned counsel 

for the writ petitioners, Sri. C. Harikumar, the learned counsel for 

the 7th respondent, Smt.Ramola Nainpalli, the learned counsel for 

the 8th respondent, apart from Sri.T.Naveen, the learned 

Standing Counsel for the Pollution Control Board and 

Smt.K.Amminikutty, the learned Senior Government Pleader.

7. In a recent judgment in Indian Oil Corporation 

Limited v. V. B.R.Menon and Others (2023) 7 SCC 368, the 

Supreme Court had held that the petroleum retail outlets fall
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within the green category and therefore, the consent to establish 

and the consent to operate were not required. However, it was 

observed therein that the Central Pollution Control Board (for 

short 'the CPCB') shall instruct all the State Pollution Control 

Boards to ensure that the guidelines issued by the CPCB in its 

office memorandum dated 07.01.2020 are strictly adhered to. 

In view of the above directions of the Supreme Court, it is no 

longer in dispute that the petroleum retail outlets do not fall 

within the consent management regime. However, the guidelines 

issued by the CPCB on 07.01.2020 need to be complied with. In 

this context, the relevant provision in the said guideline is 

required to be borne in mind.

8. The contentions raised by the writ petitioners relate to 

the distance rule, which is provided in CPCB guidelines under the 

head 'Siting criteria of retail outlets'. For the purpose of easier 

comprehension, the said siting criteria is extracted as below:

"(h) Siting criteria of retail outlets - In case of 
siting criteria for petrol pumps, new retail outlets 
shall not be located within a radial distance of 50 
metres (from fill point/dispensing units/bent pipes 
whichever is nearest) from schools, hospitals (10 
beds and above) and residential areas designated 
as per local laws. In case of constraints in 
providing 50 metres distance the retail outlet shall
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implement additional safety measures as 
prescribed by PESO. In no case the distance 
between new retail outlet from schools, hospitals 
(10 beds and above) and residential area 
designated as per local laws shall be less that 30 
metres. No high-tension line shall pass over the 
retail outlet."

9. A reading of the above provision will reveal that the only 

stipulation as per the siting criteria is that there must be a 

distance of 30 metres in the minimum from the nearby 

designated residential area as per local laws.

10. Admittedly, petitioners are not residing in any 

residential area designated as per the local laws. The contention 

raised by the learned counsel for the petitioners is that the term 

'residential area designated as per local laws' ought to be 

interpreted as including ’a residential house'. According to the 

learned counsel, it does not serve any purpose or meaning if the 

retail outlet is permitted to be set up inside 30 metres of a 

residential house, but not within 30 metres of area designated as 

residential.

11. While considering the said contention, it has to be 

borne in mind that the Supreme Court had in V. v, B.R Menon's 

case (supra) specifically directed to ensure that the CPCB office 
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memorandum of 07.01.2020 should be strictly adhered to. The 

office memorandum has not referred to a residential house, but 

only a residential area designated as per local laws. The said 

words have significance especially with reference to the siting 

criteria. If a residential house is built on a property that by itself 

may not be a negative component in establishing a retaii outlet 

unless the area where the residential house is situated falls 

within a designated residential area. In view of the above, the 

term 'residential area designated as per local laws' cannot be 

interpreted to mean 'a residential house'. Since admittedly the 

petitioners' houses are not situated within legally designated 

residential areas, the contention regarding violation of the siting 

criteria has no legal basis.

12. As regards the challenge against the NOC granted by 

the Additional District Magistrate under Rule 144 of the 

Petroleum Rules, 2002 is concerned, it is noticed that no tenable 

contentions have been raised in the writ petitions against the 

grant of the said NOC. The NOC having been issued in 

consonance with the rules, in the absence of any legally valid 

grounds raised in the writ petitions, the challenge against the
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NOC is only to be rejected.

In the light of the above discussion, I find no merit in these 

writ petitions and they are dismissed.

vps

Sd/-
BECHU KURIAN THOMAS 

JUDGE
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Item No. 07

II

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL

(Through Video Conferencing)

Original Application No. 73/2024(CZ) 
(I.A.No.27/2024)

Arun Kumar Sharma & Ors. Applicant(s)

Vs.

State of Madhya Pradesh & Ors. Respondent(s)

Date of Hearing: 09.08.2024

CORAM: HON’BLE MR. JUSTICE SHED KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. A SENTHIL VEL, EXPERT MEMBER

For Applicant(s): Mr. Prateek Jain, Adv.

For Respondent(s): Mr. Rohit Sharma, Adv.
Ms. Parul Bhadoria, Adv.
Ms. Vanita Bhargava, Adv.
Ms. Nandita Chauhan, Adv.
Mr. Prashant M. Harne, Adv. 
(with Mr. Mehul Bhardwaj, Adv.)

ORDER

1. Issue raised in this application is grant of permission for setting up of a 

petrol pump retail outlet at Khasra No. 109/1/2 (S), on SH 10 Bhopal to

Berasia road, Intkhedi Sadak Tehsil Huzur, District Bhopal in violation of 

rule and guidelines set up by CPCB and PESO.

2. The matter was taken up by this Tribunal and a committee was 

constituted with direction to submit the factual and action taken report.

3. In compliance thereof, the member of the committee visited the site and 

submitted the report as follows

A. “Field Observations:^

i. Joint committee on dated 07/06/2024 conducted a site 

visit of Khasra No. 109/1/20 (S) stiuated on SH 10

1
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113
Bhopal to Berasia road. Village- Intkhedi Road, Tehsil- 

Huzur, District-BhopaL Apart from the Joint Committee 

members following officers namely Ms. Prakamya 

Tiwari, AB, RO, MPPCB, Bhopal, Shri Kanak Meena, 

Deputy Controller, PESO, Bhopal and Shri Kailash 

Sharwa, Patwari, Halka-Intkhedi Sadak, Gram 

PanchayatJntkhedi Sadak were also present during the 

site visit The Advocate of petitioner Shri Prateek Jain 

. was informed by the nodal department about the visit of 

committee and he was present during the visit. Also, the 

representative of petrol pump Shri Aman Ahmed Khan 

was present The Geographical locations, photographs 

and visual observations were recorded during 

inspection.

ii. During inspection. Joint Committee visited the site of 

Petrol Pump mentioned in the petition. The details 

observed during the inspection are mentioned as under:

a. The site is located on SH 10, Intkhedi Road, 

Village-Intkhedi Road, Tehsil-Huzur, District- 

BhopaL The geographical location of the site is 

latitude 23022320.953i N and longitude 

77023’58.41 E”

b. The SH 10 road is situated on the Bast of the 

petrol pump. The New Government Higher 

Secondary School is located at a distance of 

approximately 120 meters away to the South- 

West of the petrol pump.

c. On north side of the petrol pump there are some 

commercial establishments located at a distance 

of approximately 30 meters away, the north of the 

petrol pump.

2
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d. On south side of the petrol pump there are some 

commercial buildings, incomplete building 

structures named as Maruti Udyog, one cement 

shop, steel TMT bar Shop as per the sign boards 

placed on the shops, which are located at a 

distance of approximately 30 meters away.

e. The primary development work for the 

establishment of Petrol Pump was found in 

progress.

f The residential colonies as mentioned in the 

petition are located on the west side of the petrol 

pump.

g. The distance from the dispensing unit to the 

boundary of the Petrol pump towards residential 

colonies on west side is approx 38 meters.

h. During visit of the Joint Committee, no residential 

houses were found constructed in the above 

residential colonies and no habitation were 

observed.

i. No high tension line was found passing through 

the petrol pump site.

B. Information provided by the Revenue Department, 

Tehsil-Huzur, Bhopal

i. Letter vide dated 19/06/2024 was issued by 

MPPCB (Nodal Department) to SDM, Tehsil-Huzur 

to provide the information of permissions / 

locations of Petrol Pump, School, Hospital and 

Residential colony within 50 meter distance from 

the Petrol Pump as per revenue records.

it SDM, Tehsil-Huzur, Bhopal vide letter dated 

03/07/2024 provided the information. The copy

3
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of the letter is enclosed as Annexure III. The main 

points of the letter are mentioned as under:-

No Main Points As per Revenue Record

1. Petrol Pump is proposed on 
Khasra No. 109/1/2 located 
at VtUage-Intekhedi Road,
Tehsil-Huzur, District-
Bhopal

The Petrol Pump is located 
on part of khasra no. 109 
and on khasra no. 109/1/2 
Village-Intekhedi Road
Tehsil-Huzur, District-
Bhopal of area 0.19 
hectares, which is
registered for commercial 
purpose in the name of 
Aman Ahmed Khan S/o 
Jameel Ahmed Khan.

2. The residential colonies 
respectively Anjani Nandan 
Dham and Ramnagar are 
established for residential 
purpose at Khasra No. 108, 
109/2 and 109/1/1 near 
the site (Petrol Pump),

The residential colonies 
respectively Anjani Nandan 
Dham and Ramnagar 
established at Khasra No. 
108, 109/2 and 109/1/1 
are Unauthorized
residential colonies.

3, ■Ga^enment Higher,
Secondary School is located
50 meters from the petrol 
pump and a hospital is also 
located nearby.

No Hospital or Government 
/ private school located 
within a periphery of 50 
meters from the petrol 
pump and there is no 
residential activity within a 
periphery of 50 meters 
from the fuel section of the 
petrol pump is operated.

4. Information of the
designated residential area, 
school and hospital located 
arp^nd the said petrol 
pump.

The designated residential 
area, school and hospital 
are not within the
periphery of 50 meters 
from Petrol Pump. The 
traditional settlement / 
population of ViUage- 
Intkhedi Road is 600 
meters away from the 
under construction Petrol 
Pump.

C. Information of MPPCB:-

i. As per the application submitted by Project 

proponent of Petrol Pump for establishing a Petrol 

Pump, MPPCB vide outward No:24612 dated

4
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19/07/2023 issued Consent to Establish under 

Section 25 of the Water (Prevention & Control of 

Pollution) Act, 1974 and Section 21 of the Air 

(Prevention & Control of Pollution) Act, 1981.

ii. The Consent to Establish was issued with the 

conditions that new petrol pump should be at 

least 50 meters away from school, hospital and 

residential areas. If Petrol pump located within 50 

meters radius of any school, hospital and 

residential complex it must obey provisions of 

Petroleum Rules, 2002, administered by 

Petroleum and Explosive safety organization. No 

high-tension wire should be passed through 

outlet

D. Findings of the Joint Committee:-

i. The committee finds that the residential colonies 

near the petrol pump as mentioned in the petition 

are unauthorized residential colonies and as per 

the record of Revenue department there is no 

designated residential colony within 50 meters 

distance from dispensing unit of petrol pump.

ii. It is also found that there are no schools or 

hospitals exist within 50 meters distance from the 

petrol pump.

Hi. The nearest habitation of people around the 

Village is 600 meters away from the Petrol Pump 

that is under construction at Village- Intkhedi 

road.

iv. Committee has referred the Section - H of Central 

Pollution Control Board Guidelines (CPCB) for

5
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setting of new Petrol Pump dated 07/01/2020. 

The section - H is reproduced as under:

^Section - H : In case of siting criteria for 

petrol pumps new Retail Outlets shall not 

be located within a radial distance of 50 

meters (from fill point/ dispensing units/ 

vent pipe whichever is nearest) from 

schools, hospitals (10 beds and above) 

and residential areas designated as per 

local laws. In case of constraints in 

providing 50 meters distance, the retail 

outlet shall implement additional safety 

measures as prescribed by PESO. In no 

case the distance between new retail 

outlet from schools, hospitals (10 beds 

and above) and residential area 

designated as per local laws shall be less 

than 30 meters. No high tension line shall 

pass over the retail outlet”

v. It is humbly submitted that Prior Approval granted 

to M/s Reliance B. P. Mobility, by the O/o JtCCE, 

PESO, Bhopal, in Form-XIV of Petroleum Rules,

2002, Consent to Establish granted by MP

Pollution Control Board, Bhopal and No Objection

Certificate granted by the District Collector,

Bhopal are issued as per the prevailing Rules and 

Regulations. It is also submitted that above said 

Approval/ Consent/No- objection Certificates are 

issued in conformity to the Siting Criteria 

prescribed in the guidelines of CPCB and no valid 

establishment such as Residential colony. School,

Hospital was found constructed within the 

periphery of 50 meters from the new Petroleum 

Retail Outlet, of M/s Reliance B. P. Mobility, 

proposed on part of Khasra No. 109 and Khasra
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No. 109/1/2, Village-Intekhedi Road TehsU-Huzur,

District- Bhopal33

4. The crux of the joint committee report discloses that statutory permission 

has been taken by the project proponent and NOC has been granted by 

the District Collector and Consent to Establish were granted by the State 

Pollution Control Board.

5. Contention of the applicant is that the siting criteria as decided by the

CPCB has not been followed by the respondents and further that consent 

letter clearly prescribes that petrol pumps should not be located within a 

prescribed area of the abadi, school or hospital and rules with regard to 

PESO should be followed.

6. The contention of the intervener are that the intervenor in the instant 

Original Application is the owner of the land identified as Khasra No. 

109/1, covering an area of 0.760 hectares, located at Patwari Halka No.

10, Village Intkhedi Sadak, Tehsil Huzur, District Bhopal (MP). The

Intervenor purchased this land from KYCR facility through a registered 

sale deed dated 09.12.2022.

7. The Intervenor applied for a dealership with Reliance BP Mobility Ltd. 

(Reliance BP) for a 'Dealer Owned Dealer Operated (DODO) Outlet' under 

the name Mis Super Fuels India, via an application dated 14.04.2022.

Following comprehensive scrutiny and documentation, the Intervenor was 

granted the dealership by Reliance BP Mobility through letter of Intent 

dated 30.11.2022,

8. The Intervenor received necessary permissions to open a DODO Outlet on 

the land in question. These permissions include an NOC dated 

30.04.2024 from the Ministry of Petroleum & Explosives Safety 

Organization (PESO) granted to Reliance BP Mobility Ltd., an NOC dated 

26.04.2023 from the CEO of Janpad Panchayat Phanda, Bhopal (MP), an

7
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NOC dated 26.05.2023 from MPRDC, an NOC dated 26.04.2023 from 

MPEB, an NOC dated 10.04.2023 from the Industrial Department, and a 

Consent to Establish dated 19.07.2023 from the Madhya Pradesh

Pollution Control Board.

9. The submission of the learned counsel for the respondent nos. 4 and 5 are 

that the present Original Application is preferred against the grant of No 

objection certificate dated 7.2.2024 by the Collector Bhopal, Respondent 

No. 3, for construction of a petrol pump in Khasra No. 109/ 1/2(S) on SH

10 Bhopal to Berasia Road, Intkhedi Sadak, Tehsil Huzur, District Bhopal 

("subject land") in alleged violation of Petroleum Rules, 2002. At the outset 

it is submitted that such a challenge is outside the scope of Schedule I of 

the National Green Tribunal Act, 2010 and that an Application under 

Section 14 of the NGT Act only lies when a substantial question relating to 

environment arises out of implementation of the enactments specified in 

Schedule, I of the NGT Act. Petroleum Rules, 2002 is not an enactment 

mentioned in Schedule 1.

10. It is further submitted that while the NOC which is sought to be 

challenged was granted on 7th February 2024, the purported 

authorization letter which has been signed by only three residents and not 

all local residents, as wrongly portrayed in the OA, and that too on 14th 

July 2023, much prior to the grant of NOC clearly shows that the 

complaint is not genuine but motivated to harass answering respondents.

11. That the Application has been filed on the premise that in the near future 

a residential colony will be developed in Khasra numbers 109/1/ 1(S), 

109/2,108 which are adjacent to the petrol pump to be constructed by the 

answering respondents and is near a government school.

12. As per the Guidelines for setting up new petrol pumps dated 07.01.2020 

issued by CPCB, petrol pumps new retail outlets shall not be located
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within a radial distance of 50 meters (from fill point/ dispensing 

units/vent pipe whichever is nearest) from schools. Hospitals (10 beds 

and above) and residential areas designated as per local laws. There is no 

averment whatsoever that the siting criteria as stated in the Guidelines 

has been violated. It has also been found by the Committee that no 

hospital or government private school is-located within a peripheiy of 50 

metres from the petrol pump. As per the Applicant's own case the 

Government school is situated at a distance of 50 metres and not within 

50 meters.

13. The petrol pump is beyond 50 meters of a Government school and not 

near a hospital and there is no non-compliance on the part of Respondent 

Nos. 4 & 5 since nowhere is it averred that the siting criteria has been 

violated.

14. The main ground for challenge to the NOC dated 07.02.2024 is that it is in 

violation of Rule 144 of Petroleum Rules 2002, which issue cannot be 

raised before this Hon'ble Tribunal as per Section 14 read with Schedule I 

of the NGT Act. The environmental and safety concerns raised are 

safeguarded by the conditions imposed in the PESO approval dated 

22.05.2023 and Consent to Operate dated 19.07.2023 and therefore the 

application made is clearly frivolous and in fact premature. The said 

approval is testimony to the fact that the same has been granted pursuant 

to the Safety and Test Certificate as required under Rules 130 and 126 of 

the Petroleum Rules, 2002 issued by the competent person approved by 

CCE, Nagpur. Thus, all the safety measures as prescribed by PESO have 

been adhered to.

15. Notices were also sent to respondent no. 6, who in compliance of the order 

filed a reply, which is on record. Learned Counsel for the respondent no. 

6, Mr. Rohit Sharma has argued that the Petroleum Rules are not covered 
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under the scheduled Act of National Green Tribunal and the allegations 

regarding blatant violation of CPCB Guidelines remained unsubstantiated 

even as per the observations furnished by the Joint Committee Members 

comprising of Members from District Administration, Bhopal, PESO & 

Madhya Pradesh Pollution Control Board. The Answering Respondent 

No.6 is the rightful owner of a land forming part of Khasra No. 109/1/2 

where a Petrol Pump belonging to Reliance BP Mobility is being 

established after procuring all the valid permissions from the competent 

departments.

16. It is further argued that the Google map, which has been placed on record 

by the petitioner shows incorrect measurement and the joint committee 

has submitted the exact map, which clarifies that the distance between 

the retail outlet of the answering respondent no. 6 and the nearest 

government school is approximately 135 meters. Further contention of the 

respondents are that the Petroleum Rules, 2002 are not falling within the 

schedule of National Green Tribunal Act, 2010 and any objection with 

respect to The Petroleum Rules, 2002 cannot be entertained under the 

NGTAct, 2010.

17. Learned counsel for the applicant has filed the objection against the 

findings of the joint inspection report and submitted that Collector has 

wrongly issued NOC or the diagram prepared by the joint committee is not 

as per guidelines for setting up new petrol pumps or that the committee 

has misinterpreted the guidelines.

18. It is further argued that the entries in plot no. 109/2 and 108 are 

transferred of land to private owners which discloses that it is for the 

residential purposes. The applicant has further challenged the authority of 

the revenue officials to convert the residential land into the commercial 

plots and that the provisions contained in Section 172 of the Madhya
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Pradesh Land Revenue Code, 1959 and Madhya Pradesh Gram Panchayat 

(Development of Colonies) Rule, 2014 has not been properly followed. 

Rejoinder to reply filed by the respondent no. 6 and rejoinder reply filed by 

the respondent nos. 4 and 5 have also been filed.

19. During the course of hearing learned counsel for the State Mr. Prashant 

M. Harne and Mr. Rohit Sharma learned counsel for the respondent have 

submitted that the crux of the matter is distance from the hospital, 

private school etc. and it is clearly mentioned that no hospital or school is 

located within 50 meters from the periphery of the petrol pump and there 

is no residential activity within the periphery of 50 meters from the 

section/ petrol pump. The findings of the committee 7.3 says that the 

nearest habitation, pupil around the village is 600 meters away from the 

petrol pump.

20. Learned counsel for the applicant has submitted that the perusal of the 

land records reveals that several persons have purchased the land and 

their names are mutated. The revenue entries shows the mutation of the 

year 2023-24. The contention of the respondents /project proponent and 

the State counsel are that the application was entertained in the year

2022 dated 14.04.2022 and after comprehensive scrutiny and 

documentation the M/s Reliance B. P. Mobility granted the dealership vide 

intend letter dated 30.11.2022 and consent to establish and NOC was 

issued accordingly.

21. We are of the view that the matter with regard to change of user of land or 

validity of the colony or construction of the houses are within the domain 

of revenue authorities. Only thing which is required to be considered is 

compliance of the guidelines issued by the CPCB for establishment of 

petrol pump and this application has been filed on the ground of distance
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which was found to be not in violation of any guidelines and thus this 

application is not maintainable and not tenable.

22. In view of the above facts, argument and records submitted by the parties, 

this application is devoid of any merit and deserves to be dismissed and 

dismissed accordingly.

Sheo Kumar Singh, JM

09th August, 2024
O.ANo. 73/2024(CZ)
PN

Dr. A Senthil Vel, EM
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

NEW DELHI
/Jo , H

IN THE MATTER OF: -
Skv' (ho^A

l-U - £Om .
Versus

KNOW ALL to whom these present shall come that X. ..

VIVEK GUPTA
Advocate

AN KIT VERMA
Advocate

GOVIND GUPTA
Advocate

(D/304/ 1994)
21 Ajanta Apartment,
Patparganj, New Delhi-92 
M.No.9871065420 

(D/414/2021)
21 Ajanta Apartment
Patparganj, New Delhi 
M. No. 9899300224 

(D/ 8815/ 2023)
21 Ajanta Apartment,
Patparganj, New Delhi 
M.No.7042389759

hereinafter called the advocate to be the advocate for the above mentioned cases to do all 
following acts and deeds and things or any that is to say.
1. To act appear and plead in above mentioned case in this court or any other court in 

which the same may be tried and heard in the instances or in appeal letter patent appeal 
or review revision or execution,or any other stage of its progress until its final decision .

2. To present pleading appeals. Letters patent appeals, Cross- Objections or petition for 
execution, revision withdraw compromise or other petition or affidavits or other 
documents as shall be deemed necessary or adviseable for the prosecution of the said in 
all its stages.

3. To withdraw or compromise the said case or submit to arbitration any difference dispute 
that shall arise touching or in any Matter relating to the said case.

4. To receive money and grand receipt therefore and to do all other acts and things which 
may be necessary to be done for the progress as in the course of the prosecution of the 
said case.

5. To employ any other Legal Practitioner authorizing him to exercise the power an 
authorities hereby confirmed on the Advocate when ever he may think fit to do so.
AND I/we hereby agree ratify whatever agree ratify whatever the Advocate or his 

substitute shall do in the promise and in this connection.
AND I/we hereby agree not hold the Advocate or his substitute responsible for the 

I result of the said case in consequences of his absence from the court when the said case is 
called up for hearing.

AND I/we hereby agree that in the event of the whole or any part of the fee agreed by 
me to be paid to the Advocate remaining unpaid he shall be entitled withdraw from the 
prosecution of the said case until the same is paid. The said Advocate shall entitled to all cost 
adjournment recoverable from the opposing party.

IN WITNESS WHEREOF I/we here to set our hand to these presents the contents of which 
have been explained to and understood by me/us.
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